Schedule of Tender
(Only through e-procurement)

Reserve Bank of India, Hyderabad invites e-Tender through MSTC for “Annual Service
Contract for Deployment of Private Security Supervisors, Private Security Guards and
Private Parking Assistants at Bank’s Main Office Premises and its other Properties at
Hyderabad”. The e-Tender along with the detailed tender notice is also available at
the e-Tendering portal of MSTC Ltd (https://www.mstcecommerce.com/eprocn) under
the menu “Tenders”.

2. All interested and eligible companies/firms must register themselves with MSTC
through the above-mentioned website to participate in the tendering process.

3. The schedule of e-Tender is as follows:

e-tender No. RBI/Hyderabad Regional Office/Estate/26/25-
26/ET/799
Description of Work Annual Service Contract for Deployment of

Security Supervisor, Security Guards and
Parking Attendants at the Reserve Bank of
India, Hyderabad - Office Building and
Residential Premises

Mode of Tender e-tender Online Part | - Techno-Commercial
Bid and Part Il Price Bid through
https://www.mstcecommerce.com/eprocn

Estimated Cost for one year %3,52,71,000 (Rupees Three Crore Fifty-
Two Lakh Seventy-One Thousand Only)
Earnest Money Deposit (EMD) 7,05,420/- (Rupees Seven Lakh Five

Thousand Four Hundred Twenty only) (2% of
the estimated cost)

Details for NEFT

IFSC Code — RBISONEFTHY (0 is zero)

Alc number — 8614038

Beneficiary Name: Reserve Bank of India,
Hyderabad

Participants are required to submit the
details of EMD made by them via e-mails to
securitycellhyd@rbi.org.in and
mukeshchandra@rbi.org.in

Bank Guarantee/ DD needs to be submitted
in person to Protocol and Security Cell,
Reserve Bank of India, Main Office Building,
Hyderabad before 15:00 Hrs. on February
16, 2026

Performance Bank Guarantee 5% of the contract value (to be provided in
the form of Bank Guarantee by the
successful bidder within 10 days from the
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date of Award of work)

Publication of NIT in Press, Bank’s|January 08, 2026, 15:00 h onwards.
Website and e-procurement portal
and uploading tender on the e-
procurement portal

Pre-Bid Meeting Offline at 11:00 Hrs. on February 03, 2026
(Venue: Reserve Bank of India, Protocol and
Security Cell, Ground Floor, Secretariat Road,
Saifabad, Hyderabad — 500 004).

Note: The participants are required to
confirm their participation one day before on
email ids securitycellhyd@rbi.org.in,
mukeshchandra@rbi.org.in and
mellimiashik@rbi.org.in  to make the
necessary arrangements

Publication of minutes of pre-bid February 05, 2026
meeting/addendum, if any
Date of Starting of e-tender for 15:00 Hrs. on January 28, 2026
submission of online Techno-
Commercial Bid and price bid
Last Date of submission of EMD 15:00 Hrs. on February 16, 2026

Date of closing of online e- 15:00 Hrs. on February 16, 2026
tender for submission of techno-
commercial bid & price bid

Date of opening of Partl 16:00 Hrs. on February 16, 2026
(techno-commercial bid)
Date of opening of Part-ll (Price |Shall be decided on scrutiny of Part | and
bid) shall be intimated to the eligible bidders.

Transaction fee (Non-refundable) Payment of Transaction fee as mentioned in
the MSTC portal through MSTC payment
gateway/NEFT/RTGS in favour of MSTC
LIMITED.

Hyderabad
Jan 08, 2026

Regional Director
Reserve Bank of India
Hyderabad



mailto:securitycellhyd@rbi.org.in
mailto:mukeshchandra@rbi.org.in
mailto:mellimiashik@rbi.org.in

RESERVE BANK OF INDIA
PROTOCOL AND SECURITY CELL

HYDERABAD
(Website: www.rbi.org.in)

(3- )
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E- Tender for
Annual Service Contract for Deployment of Security Supervisor, Security Guards and

Parking Attendants at the Reserve Bank of India, Hyderabad — Office Building and
Residential Premises

e-Tender No: RBI/Hyderabad Regional Office/Estate/26/25-26/ET/799
Part - |

Name of tenderer

Address

Last Date of Submission: Till 15:00 Hrs. on February 16, 2026

Date of Opening Tender Part I: At 16:00 Hrs. on February 16, 2026

This document is the property of Reserve Bank of India (RBI). It may not be copied, distributed
or recorded on any medium, electronic or otherwise, without the RBI's written permission
thereof, except for the purpose of responding to RBI for the said purpose. The use of the
contents of this document, even by the authorized personnel / agencies for any purpose other
than the purpose specified herein, is strictly prohibited and shall amount to copyright violation
and thus, shall be punishable under the Indian Law.
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Reserve Bank of India

Protocol and Security
Cell

Hyderabad
(Website: www.rbi.org.in)

DISCLAIMER

Reserve Bank of India (a statutory corporation incorporated in terms of the Reserve
Bank of India Act, 1934), Protocol and Security Cell, Hyderabad has prepared this
document to give background information on the work to the interested parties. While
Reserve Bank of India has taken due care in the preparation of the information
contained herein and believe it to be in order, neither Reserve Bank of India nor any
of its authorities or any of their respective officers, employees give any warranty or
make any representations, express or implied as to the completeness or accuracy of
the information contained in this document or any information which may be provided
in association with it.

The information is not intended to be exhaustive. Interested parties are required to
make their own inquiries and respondents will be required to confirm in writing that
they have done so, and they do not rely only on the information provided by RBI in
submitting the tender. The information is provided on the basis that it is non — binding
on Reserve Bank of India or any of its authorities or agencies or any of their respective
officers, employees, agents, or advisors.

Reserve Bank of India reserves the right not to proceed with the work or to change
the configuration of the work, to alter the timetable reflected in this document or to
change the process or procedure to be applied. It also reserves the right to decline to
discuss the matter further with any party expressing interest.

No reimbursement of cost of any type will be paid to persons or entities expressing
interest. Any amendments / corrigendum to the tender, if any, issued in future will only
be notified on the RBI Website and MSTC Website and will not be published in the
newspaper.
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Section A: The Schedule of e-Tender

e-tender No.

RBI/Hyderabad Regional Office/Estate/26/25-26/ET/799

Description of Work

“‘Annual Service Contract for Deployment of Security
Supervisor, Security Guards and Parking Attendants at
the Reserve Bank of India, Hyderabad — Office Building
and Residential Premises.”

Mode of Tender

e-tender Online Part | - Techno-Commercial Bid and
Part Il Price Bid through
https://www.mstcecommerce.com/eprocn

Estimated Cost for one year

33,52,71,000 (Rupees Three Crore Fifty-Two Lakh
Seventy-One Thousand Only)

Earnest Money Deposit (EMD)

%7,05,420/- (Rupees Seven Lakh Five Thousand Four
Hundred Twenty only) (2% of the estimated cost)
Details for NEFT

IFSC Code — RBISONEFTHY (0 is zero)
A/c number — 8614038
Beneficiary Name: Reserve Bank of India, Hyderabad

Participants are required to submit the details of EMD
made by them via e-mails to securitycellhyd@rbi.org.in
and mukeshchandra@rbi.org.in

Bank Guarantee/ DD needs to be submitted in person
to Protocol and Security Cell, Reserve Bank of India,
Main Office Building, Hyderabad before 15:00 Hrs. on
February 16, 2026

Performance Bank Guarantee

5% of the contract value (to be provided in the form of
Bank Guarantee by the successful bidder within 10
days from the date of Award of work)

Publication of NIT in Press, Bank’s
Website and e-procurement portal
and uploading tender on the e-
procurement portal

15:00 Hrs. on January 08, 2026 onwards.

Pre-Bid Meeting

Offline at 11:00 Hrs. on February 03, 2026 (Venue:
Reserve Bank of India, Protocol and Security Cell,
Ground Floor, Secretariat Road, Saifabad, Hyderabad —

500 004).
Note: The participants are required to confirm their
participation one day before on email ids

securitycellhyd@rbi.org.in, mukeshchandra@rbi.org.in
and mellimiashik@rbi.org.in to make the necessary
arrangements

Publication of minutes of pre-bid
meeting/addendum, if any

February 05, 2026

Date of Starting of e-tender for
submission of online Techno-
Commercial Bid and price bid

15:00 Hrs. on January 28, 2026

Last Date of submission of EMD

15:00 Hrs. on February 16, 2026
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Date of closing of online e-
tender for submission of techno-
commercial bid & price bid

15:00 Hrs. on February 16, 2026

Date of opening of Part-l
(techno-commercial bid)

16:00 Hrs. on February 16, 2026

Date of opening of Part-1l (Price
bid)

Shall be decided on scrutiny of Part | and shall be
intimated to the eligible bidders.

Transaction fee (Non refundable)

Payment of Transaction fee as mentioned in the MSTC
portal through MSTC payment gateway/NEFT/RTGS in
favour of MSTC LIMITED.




Section B: Important Instructions for e-Tender

Bidders are requested to read the important instructions on e-tendering process as
given below and the Terms & Conditions of this tender given in subsequent pages
before submitting online bids.

Process of e-tender:

A) Registration: The process involves vendor's registration with MSTC e-
procurement portal which is free of cost. Only after registration, the vendor(s) can
submit his/their bids electronically. Electronic Bidding for submission of Techno-
Commercial Bid as well as Price Bid over the internet will be done. The vendor(s)
should possess Class Il signing and encryption type digital certificate. Vendor(s) are
to make their own arrangement for bidding from a P.C. connected with Internet.
RBI/MSTC is not responsible for making such arrangement. (Bids will not be recorded
without Digital Signature).

SPECIAL NOTE: The Techno-Commercial (Price Bid) has to submitted online
only at www.mstcecommerce.com/eprocn/ (Version 3)

1) Vendors are required to register themselves online with
www.mstcecommerce.com/eprocn

Registration as vendor — Filling up details and creating own user id and password

submit. For further details, go to Download Guide/ Video/ Registration

Vendors will receive a system generated mail confirming their registration in their email
which has been provided during filling the registration form. In case of any clarification,
please contact MSTC/ RBI, (before the schedule time of the e-tender).

Contact details:
a) Contact person (MSTC) for vendors:
HO Central Help Desk : (For vendors)
Phone Number : 07969066600
helpdeskho@mstcindia.in (Please mention “HO Helpdesk” as subject while
sending emails)
Availability
9:30 AM to 5:00 PM on all working days for all Technical issues e-tender, System
settings etc.
b) Contact person (MSTC)
(Telangana Regional Office) Phone Number : (040) 23301039
e-mail id : mstchyd@mstcindia.in
c) Contact person (RBI):
1. Maj Mukesh Chandra, Manager, 040-2326 7070/ Mobile- 7044069223
2. Shri Mellimi Ashik, Assistant, P&S Cell, 040-2326 7334/Mobile- 8309726765
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B) System Requirements:

For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE
available at https://www.mstcecommerce.com/eprocn/

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link
against the specific tender in the “Bid Floor/through the “Pay Transaction fee” in “Event
catalog” through their login. Service provider/ Contractor / Vendor shall have the facility
of making the payment either through NEFT or Online Payment. On selecting NEFT,
Service Provider/ Contractor/ Vendor shall generate a challan by filling up a form.
Service provider / Contractor / Vendor shall remit the transaction fee amount as per
the details printed on the challan without making change in the same. On selecting
online payment, Service Provider / Contractor / Vendor shall have the provision of
making payment using its Credit/ Debit Card/ Net Banking. Once the payment gets
credited to MSTC’s designated bank account, the transaction fee shall be auto
authorized.

Transaction fee is non-refundable. A vendor will not have the access to online e-
tender without making the payment towards transaction fee.

NOTE :_Bidders are advised to remit the transaction fee well in advance before the
closing time of the event so as to give themselves sufficient time to submit the bid.

Information about tenders /corrigenda uploaded shall be sent by email only during the
process till finalization of tender. Hence the vendor(s) are required to ensure that their
corporate email ID provided is valid and updated at the time of registration of
vendor(s) with MSTC Ltd. Vendor(s) are also requested to ensure validity of their class
[II signing and encryption type of DSC (Digital Signature Certificate). Vendor(s) are
also requested to ensure validity of their DSC (Digital Signature Certificate).e-tender
cannot be accessed after the due date and time mentioned in NIT.

Bidding in e-tender:

Note : Vendor(s) are instructed to use Upload Documents link in My menu to upload
documents in document library. Multiple documents can be uploaded. Maximum size
of single document for upload is 5 MB.

Once documents are uploaded in the library, vendor(s) can attach documents through
Attach Document link against the particular e-Tender. Please note that if the
documents are not attached to any e-tender, the same cannot be downloaded by RBI
and it will be deemed that the vendor has not submitted the documents. For further
assistance please follow instructions of vendor guide.

1. Earnest Money Deposit (2% of the estimated cost) for a sum of ¥7,05,420/-
(Rupees Seven Lakh Five Thousand Four Hundred and Twenty Only) shall be
remitted to Bank Account of Reserve Bank of India on or before 15:00 Hrs. on
February 16, 2026. The account details for NEFT/RTGS transactions are as
follows:

Beneficiary Name: Reserve Bank of India, Hyderabad
IFSC: RBISONEFTHY (5th being Zero)
Account No.: 8614038
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Proof of remittance along with transaction number (Scanned copy) shall be attached/
uploaded. The bidders are also advised to send the proof of remittance with
Transaction number (scanned copy) to securitycellhyd@rbi.org.in. While making
remittance of the said amount, ‘EMD-CAMC PRIVATE SECURITY SERVICES’ shall
be mentioned in the remarks column. A tender which is not accompanied by such EMD
will not be considered. No interest will be paid on EMD. EMD of the unsuccessful bidder
will be refunded by the tender inviting authority in due course.

2. The process involves Electronic Bidding for submission of Techno Commercial bid
as well as Price Bid.

The vendor(s) who have submitted transaction fee can only submit their Techno
Commercial Bid and Price Bid through internet in MSTC website
https://www.mstcecommerce.com — e-procurement — New Common Portal — Bid
Floor Manager — live event — Selection of the live event — Transaction fee
—Common terms —Attach Documents —Price Bid.

Please note: The vendor after successful remittance of the transaction fee and
EMD details, will get the attach documents and common terms tab enabled in their
login. Post successful completion of this step, the vendor(s) will be allowed to save
the lot specific terms and submit their price bid against the lot through the portal or
download and upload the excel file for submitted price bids, as the case may be. In
case the attach documents and/or saving common terms step in unsuccessful, the
tabs for saving lot specific terms and submitting price bid would be disabled. The
status of whether the same is successful/ pending would be displayed in the bid
button.

First the vendor needs to fill up the Commercial specification if any and save it.
Then the vendor should fill up the Techno-commercial bid. After filling the Techno-
Commercial bid, bidder should click ‘save’ for recording their Techno-Commercial
bid. Once the same is done, the Price Bid link becomes active and the same has
to be filled up and then bidder should click on “save” to record their price bid. Then
once both the Techno-Commercial bid & price bid has been saved, the bidder can
click on the “Final submission” button to register their bid.

NOTE: After clicking the final submission “Delete bid” option would be shown. If the
Vendor wants to delete the bid after final submission and re submit the bid, then
he/she should click delete bid and resubmit the same and again click final
submission.

In all cases, bidder should use their own ID and Password along with Digital
Signature at the time of submission of their bid.

During the entire e-tender process, the bidders will remain completely anonymous
to one another and to everybody else.

The e-tender floor shall remain open from the pre-announced date & time and for
as much duration as mentioned above.

All electronic bids submitted during the e-tender process shall be legally binding on
the bidder. Any bid will be considered as the valid bid offered by that bidder and
acceptance of the same by the Buyer will form a binding contract between Buyer
and the bidder for execution of supply/work. Such successful tenderer shall be
called hereafter SUPPLIER/CONTRACTOR.
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It is mandatory that all the bids are submitted with class Il signing and encryption
type of digital signature certificate otherwise the same will not be accepted by the
system.

Buyer reserves the right to cancel or reject or accept or withdraw or extend the
tender in full or part as the case may be without assigning any reason thereof.

No deviation of the terms and conditions of the e-tender document is acceptable.
Submission of bid in the e-tender floor by any bidder confirms his acceptance of
terms & conditions for the e-tender.

Unit of Measure (UOM) is indicated in the e-tender Floor. Rate to be quoted should
be in Indian Rupee as per UOM indicated in the e-tender floor/ tender document.

The tender inviting authority has the right to cancel this e-tender or extend the due
date of receipt of bid(s) without assigning any reason thereof.

Important Note

In the online price bid, due to number of words limitation of 1000 characters,
complete description could not be accommodated, and description given
thereof is brief. Before quoting rates online, all the contractors must read the
complete details of each items given in Part-l and Part-ll of the tender document.
For execution and rate purpose, the details given in in Part-ll of the tender
document will be implemented.




1.

Section- C: Eligibility Criteria for Participating in the e-Tender

Reserve Bank of India, a statutory corporation incorporated under the Reserve Bank of
India Act, 1934, having its Branch/Office at Hyderabad, invites tenders from the reputed
firms/companies/PSA engaged in providing Security Supervisors (Ex-servicemen/Ex-
paramilitary), Security Guards and Parking Attendants on contract basis for guarding the
‘Bank’s Main office premises and other properties (i.e. monitoring movement of men,
material and vehicles, surveillance etc) w.e.f April 01, 2026 as per laid down contractual
obligations. The contract will be awarded to Private Security Agency (PSA) /firm initially
for a period of 12 months w.e.f. April 01, 2026 to March 31, 2027. However, the contract
can be extended for a period of one year and further one year, subject to satisfactory
performance of the persons deployed and adherence to contractual obligations by the
concerned Agency/firm/company %3,52,71,000 (Rupees Three Crore Fifty-Two Lakh
Seventy-One Thousand Only) per annum inclusive of GST.

. Pre-Qualification Criteria: -The tenderers should satisfy the following conditions and

submit copies of documentary proof along with the Tender application to support it. PSAs
not conforming to any of these criteria will not qualify for empanelment or short listing:

a. PSA should be reputed registered companies under the Company Act 1956 for
providing Security guards’ services.

b. The PSA should have presence in the state of Telangana and should have a valid
PSARA license issued by the Telangana Govt. They should also have a
Branch/Head Office at Hyderabad.

c. PSA should be continuously in business (for providing security guards) for at least
for 05 years as on 31 Dec 2025. Agency should furnish their clients list showing the
details of work carried out by them during last five years. The list shall include details
such as Name of the Client, Value of work executed, Date of Start and Finish of the
work, Reasons of delay, if any. The agency should submit documentary evidence in
support of minimum experience of five years. Copies of documentary proof such as
Certificate of Incorporation, IT Returns, PAN card, etc to be attached.

d. The estimated cost of the contract is around Rs. 3,52,71,000/- (Rupees Three Crore
Fifty-Two Lakh Seventy-One Thousand Only) for twelve months. The agency is
required to submit experience of having successfully completed similar works
(providing security guards) during last seven years as under (submit copies of work
orders):

i. Three similar works (providing private security personnel) each costing not
less than the amount equal to 40% of estimated cost, or
ii. Two similar works (providing private security personnel) each costing not less
than the amount equal to 50% of estimated cost or
iii. One similar work (providing private security personnel) each costing not less
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than the amount equal to 80% of estimated cost.

. Should have an annual turnover of amount equal to 100% of the estimated cost(i.e.
%3,52,71,000 ) or more during the last three financial years ending March 31, 2025
i.e., (Financial Year (FY) 2022-23, 2023-24 and 2024-25)

PSA should have adequate training infrastructure for the training of the private
security supervisor/ private security guards. The private security guards must have
attained minimum training, prescribed as per PSARA-2005 Act. (The PSA will have
to enclose/submit certificate of training before deployment of the security
guards/supervisors).

. PSA should have Credible Supervisory Infrastructure and network.

. PSA must have valid "The Private Security Agencies (Regulation) Act, 2005" license
for the entire State of Telangana. The license must remain valid during the period of
the contract and should be renewed time to time.

PSA should submit copies of Certificate of Registration with Registrar of Companies
under the Company Act 1956.

PSA should submit Memorandum of Association.

. Income Tax Returns for last 3 FY's & PAN Card.

Valid Registration Certificate under Shops & Establishment Act.
. Certificate from ESI Corporation (latest).

. Certificate from EPF Organization under EPF & Misc. Provision Act. 1952 (latest)
and/or any such applicable law in force.

. Valid Registration Certificate under Contract Labour Act (Regulation & Abolition)
1970 and/or any such applicable law in force.

. Registration Certificate for Service Tax.
. Performance feedback from existing principal Employers.

PSA should follow all the relevant provisions of the applicable laws, including Code
on Wages, 2019, Industrial Relations Code, 2020, Code on Social Security, 2020,
Occupational Safety, Health and Working Conditions Code, 2020 and other
laws/rules/regulations in force; and/or any other rules/regulations and/or statues that
may be applicable to them .

. PSA must have an office in Hyderabad, with telephone & fax and must have a
24 X7 control Room (Emergency Response Room) at Hyderabad.

Experience of existing deployment in minimum three various Gouvt.
institution/bodies/establishments (including residential premises) or reputed
institutions (work orders to be attached). PSA should furnish three Reference Sites
and on request by the RBI the Referees should testify about the performance of the
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PSAs to the RBI’s satisfaction.

. PSA should have on its rolls minimum 1000 Security Guards deployed. Valid work

orders for security services showing strength of deployed security guards should be
attached.

. PSA should submit solvency certificate from its banker specifically for the purpose

of the work for an amount equal to the estimated value of the contract. The issued
date of the solvency certificate should not be older than 01, Jan 2026.

. PSA should have either of the certifications- ISO 9001-2008 or SA 8000 or OHSAS

1800 certification.

. Tendering firms/companies should have current account in scheduled banks and

should give an undertaking that they are ready to receive the payments through
Electronic Clearing Service (NEFT/RTGS/ECS).

. Conviction in a court of law/ Debarment by any Public Institution(s)/ Pending

Civil Suits: - The tenderer shall have to submit an Undertaking in format prescribed
under Annexure-VI declaring that they have not been convicted in a Court of Law.
This shall include declaration of having been debarred/ suspended / blacklisted by
any public institution/ entity in India or any other country on any grounds. The
tenderer shall provide details if any civil suit is pending in any of the works executed.
Concealment of facts and subsequent detections may lead to annulment of the
contract / rejection of the bid forthwith.

ALL THE ABOVE REGISTRATION AND CERTIFICATIONS SHOULD BE IN THE NAME OF
THE COMPANY ONLY.

Technical Bid - Basic Information

1. The following information to be provided in the tabulated format by the bidders: -

S. No

Information Required Comments of the service Page
providers No

Name & Address of the organization
(i) Address and telephone number of
Registered Office

(i) Address of the office through which
work with RBI would be handled. Also
indicate the name of the authorized
official and his/her telephone number.

Type of Organization: -

whether sole
proprietorship/partnership/private limited
or co-operative body etc). Date of
Establishment. PSA should be reputed
registered companies under the
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Company Act 1956 for providing Security
guards’ services.

(iif)

Composition of the Firm:-

Full particulars in format prescribed
under Annexure-ll (whether contractor
is an individual, or a partnership firm, or
a company etc.,) of the composition of
the firm of contractors in details should
be submitted along with name(s) and
address (es), of the partners copy of the
Articles of Association/ Power of
Attorney/ Attorney/ another relevant
document.

Details of Registration (Firm, Company
etc.) Registering Authority, Date, Number
etc.

(v)

PSA should submit Memorandum of
Association.

(vi)

The PSA should have presence in the
state of Telangana and should have a
valid PSARA license issued by the
Telangana Govt. They should also have
a Branch/Head Office at Hyderabad.

(vii)

PSA should be continuously in business
(providing Security guards) at least for 05
years as on December 31, 2025. Furnish
clients list showing the details of work
carried out by them during last five years.
The list shall include details such as
Name of the Client, Value of work
executed, Date of Start and Finish of the
work, Reasons of delay, if any. The
agency should submit documentary
evidence in support of minimum
experience of five years. Copies of
documentary proof such as Certificate of
Incorporation, IT Returns, PAN card, etc
to be attached.

(viii)

The estimated cost of the contract is
around Rs. 3,52,71,000/- (Rupees Three
Crore Fifty-Two Lakh Seventy-One
Thousand Only). The agency is required
to submit experience of having
successfully completed similar works
(providing security guards) during last
five years ending March 31, 2025 as
under (submit copies of work orders):

(i) Three similar works (providing private
security personnel) each costing not less
than amount equal to 40% of estimated
cost or
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(ii) Two similar works (providing security
personnel) each costing not less than
amount equal to 50% of estimated cost or
(iii) One similar work (providing security
personnel) costing not less than amount
equal to 80% of estimated cost

Details of Security Personnel available in
the organization for deployment (proof to
be submitted-valid work orders).

i. Private Security Supervisors (Ex-
servicemen/paramilitary)

ii. Private Security Guards.

(x)

Experience of existing deployment in
minimum three various Govt.
institution/bodies/establishments
(including residential premises) OR in
five-star hotels/reputed corporate offices.
PSA should furnish three Reference
Sites and on request by the RBI, the
referees should testify about the
performance of the PSAs to the RBI’'s
satisfaction. Details as per Annexure-lll
may be provided. Please enclose
certificate from minimum of three clients,
preferably Govt. / public sector clients
availing the service.

Audited Balance Sheet for last 3 FY's
The yearly turnover of the PSAs in the
should be 100% of the estimated cost or
more during the last three financial years
ending March 31, 2025, supported by
audited balance sheets of 2022-23,
2023-24, 2024-25

(xii)

Name and address of the Bankers.
Please enclose a certificate from bankers
regarding financial standing as per
Annexure V.

(xiii)

Company PAN. A copy of Last Income
Tax Clearance Certificate may be
attached.

Income Tax Return

(i) 2022-23

(i) 2023-24

(iii) 2024-25

PSA should have Credible Supervisory

bdv) Infrastructure and network. Submit proof
of the same as payslips of Operation
personnel, HR etc. of last three years.
Also provide organizational structure.

(xV) Certificate from ESI Corporation (latest).
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(xvi)

Certificate from EPF Organization under
EPF & Misc. Provision Act. 1952 (latest)
and/or any such other applicable law.

(xvii)

Registration Certificate under Contract
Labour Act (Regulation & Abolition) 1970
and/or any such other applicable law.

(xviii)

Registration Certificate for Service Tax.

(xix)

PSA should have on its rolls minimum
1000 Security Guards (deployed).
(Attach-valid work orders)

(xx)

Indicate if involved in any litigation or any
civil suits pending relating to the service
provided. Attach a separate sheet if
required.

(xxi)

Whether the firm/company is adhering to
Minimum Wages Act, Other provisions
relating to Provident Fund deduction or
any other legal provisions relating to
providing of the service (Documentary
evidence in support of the compliance of
various provisions/acts to be submitted)

(xxii)

License from Police authorities under
‘Private Security Agency (Regulation)
Act-2005'. PSARA-2005 License.
PSARA-2005 License for State of
Telangana. Please also clarify whether
the police verification of antecedents of
the staff deployed is being done or not.

(xxiii)

PSA must have an office in Hyderabad,
with telephone & fax and must have a
24X7  control Room  (Emergency
Response Room) at Hyderabad (Provide
details).

(xxiv)

PSA should have adequate training
infrastructure for the training of the
security supervisor/guards. The security
guards must have attained minimum
training, prescribed as per PSARA-2005
Act. (The PSA will have to
enclose/submit certificate of training
before deployment of the security
guards/supervisors)

(xxv)

PSA should have either of the
certifications- 1ISO 9001-2008 or SA 8000
or OHSAS 1800 certification.

(xxvi)

PSA should submit solvency certificate of
Rs. 3,52,71,000/-(i.e. Estimated Cost of
tender) from its banker.

(xxvii)

The Bank Account (MICR Code and

Account Number) where Payments
would be Received by the Firm in respect
of the Security Guards who would be
employed. Also indicate whether the firm
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is ready to accept the payments through
Electronic Clearing Service (ECS)-
RTGS/NEFT

(xxviii)

The applicant has to submit the ‘Client
Certificate’ from at least three clients in
their official sealed cover. Similarly, the
applicants may submit the ‘Bankers
Certificate’ from their banker/bankers in
the bank’s sealed cover.

A format of Client’'s Certificate as per
Annexure-lll and Banker’s Certificate as
per Annexure-V is to be attached along
with the application.

2. Special Instructions:

a. Price Bids (Part-1l) of only those firms, who are found eligible after scrutiny of Part-|

documents based on pre-qualification criteria, submission of requisite documents and client
feedback, will be opened.

. After scrutiny, if any of the contractors is found not to be in possession of the required
eligibility, their Tenders will not be considered by the Bank for further processing. Tender
shall be submitted through e-tendering in two parts. Part-l tender will contain the Bank’s
standard Techno-Commercial conditions for the proposed work.

. The proof of having remitted the EMD is to be uploaded in MSTC portal.

. Part-l of the Tenders will be opened at 16:00 Hrs. on February 16, 2026 in the presence of
the authorized representative of the tenderers, who choose to be present. Part-ll of the
tender will be opened on a subsequent date, which will be intimated to the tenderers, in due
course of time.

. The Bank may obtain reports on the past performance of the tenderer from his clients and
bankers. The Bank shall evaluate the said reports as per the evaluation criteria mentioned
in Part | before opening of the Part-Il of the tender. If the tenderer is not found to possess
the required eligibility for participating in the tendering process at any point of time and/or
his performance reports received from his clients and/or his bankers’ report are found
unsatisfactory, the Bank reserves the right to reject his offer even after opening of Part-I of
the tender and Part-1l of the tender will not be opened and EMD shall be returned to him.
The Bank is not bound to assign any reason for doing so.

THE BANK IS NOT BOUND TO ACCEPT THE LOWEST TENDER AND RESERVES THE
RIGHT TO ACCEPT EITHER IN FULL OR IN PART ANY TENDER. THE BANK
RESERVES THE RIGHT TO REJECT ALL THE TENDERS WITHOUT ASSIGNING ANY
REASON THEREOF.

. Note: The client's Report shall be accepted only when the same is signed by an official in-
charge of administration or equivalent in respect of a Government/Semi Government
organization or a PSU and only when they are supported by adequate proof of payment
received by the contractor for the work done by him. The Client's Report issued by the
private organizations shall be submitted along with Tax Deducted at Source (TDS)
certificates. Applications/Tenders received without the above certificates will be rejected.
The Bank shall have the right to independently verify these certificates.
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. The bidder must not have been suspended / delisted / blacklisted/ banned or any such
process initiated against the company/entity or its directors, by any Statutory
Authorities/organizations including Reserve Bank of India at any location in India on any
grounds.

There should not be any proceedings pending or order passed by any Authority/Court for
violation/deficiency of statutory provisions such as EPF, ESI, Bonus, Minimum Wages or
other payments for last 5 years ending on December 31, 2025.

The bidder should not have rescinded/abandoned any contract awarded by any of his clients
before the expiry of prescribed period of contract for last 5 years ending on December 31,
2025.

. Track record of the bidder should be clean without any involvement in unlawful/ illegal
activities or financial Banking frauds. There should not be any case with the Police/ Court/
Regulatory authorities against the bidder or proprietor/partners/directors in case of
Proprietorship/Partnership firm/company respectively involving the above.

I/'We hereby declare that I/we have read and understood the schedule of Eligibility Criteria
and have read and understood all the above conditions and the same shall remain binding
upon me/us.

Signature and Name of Tenderer with seal Address:
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Section D: Form of Tender

The Regional Director
Reserve Bank of India
Protocol and Security Cell
Hyderabad-500 004.

Madam/Sir,

Having read and examined the Notice Inviting e-tender, Specifications, schedule of
quantities, various schedules, General conditions of contract and clauses, Special
conditions of contract, General rules and instructions to bidders and all other contents
in the tender document for the work specified in the memorandum herein after set
out and having examined the site of the works and having acquired the requisite
information relating thereto as affecting the tender, We hereby offer to execute the
works specified in the said memorandum within the time specified in the said
memorandum at the rates mentioned in the attached schedule of quantities and in
accordance in all respects with the specifications, and instructions in writing referred
to in Conditions of Contract, the Articles of Agreement, Special Instructions,Schedule
of Quantities and Special Conditions of Contract and with such materials as are
provided for, by and in all other respects in accordance with such conditions so far
as they may be applicable.

MEMORANDUM

a) | Description of work: Annual Service Contract for Deployment of
Security Supervisor, Security Guards and
Parking Attendants at the Reserve Bank of India,
Hyderabad — Office Building and Residential
Premises

b) | CAMC Period April 01, 2026 to March 31, 2027 (Contract to be
initially awarded for One year and the same to
be renewed on yearly basis for the next two
years FY: 2027-28 and 2028- 29 subject to the
agency fulfilling the terms of the contract
satisfactorily)

c) | Estimated cost %3,52,71,000 (Rupees Three Crore Fifty-Two
Lakh Seventy-One Thousand Only) Inclusive of
18 % GST for one year

d) | Earnest Money Deposit (EMD)| ¥7,05,420/- (Rupees Seven Lakh Five Thousand
Four Hundred and Twenty Only) from each
bidder. (2% of the Estimated cost)

e) | Performance Bank 5% of the contract value (to be provided in the
Guarantee form of Bank Guarantee by the successful
bidder)
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. We undertake to deposit a sum of X7,05,420/- (Rupees Seven Lakh Five Thousand
Four Hundred and Twenty Only) as Earnest Money Deposit with the Reserve Bank
of India, along with the bid which will not bear any interest. Should we fail to
execute the contract when called upon to do so, we do hereby agree that this sum
shall be forfeited by the Reserve Bank of India. We also agree to keep the Bank
Guarantee valid during the entire period of contract.

. We also agree that our Tender will remain valid for acceptance by the Bank for
90 days from the date of opening of Part | of the Tender and this period of validity
can be extended for such period as may be mutually agreed between the Bank
and us in writing.

. Should this Tender be accepted, I/We hereby agree to abide by and fulfill all the
terms and conditions of the Tender so far as they may be applicable and in default
thereof, to forfeit and pay to Reserve Bank of India such sums of money as are
stipulated in the conditions contained in the Tender together with the written
acceptance of the Contract.

. I/We understand that Reserve Bank of India reserves the right to accept or reject
any or the entire Tender either in whole or in part without assigning any reason
thereof.

. The tender is submitted in two parts. Part | contains all commercial terms &
conditions, technical particulars, EMD and Part Il contains only the Price Bid in the
Bank’s proforma.

. Should this tender be accepted, I/We hereby agree to abide by and fulfill the terms
and provisions of the said Conditions of Contract annexed hereto so far as they
may be applicable or in default thereof to forfeit and pay to the Reserve Bank
of India the amount mentioned in the said conditions.

. Pre-Bid meeting:

a) Tenderers requiring any clarification of this document shall contact the Bank in
writing at the email address mentioned in this document not later than one day
before the date of the pre-Bid meeting or raise enquiries during the pre-Bid
meeting.

b) The tenderers’ designated representatives are invited to attend a pre-Bid
Meeting at 11:00 Hrs. on February 03, 2026.
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9. Our Bankers:

(i)  Name of the Bank:
Address:

(i) Name of the Bank:
Address:

Names of Partners of our firm are:

(i)

(ii)

Name of the Partner of the firm
Authorized to sign

or

Name of person having Power of
Attorney to sign the Contract
(Certified copy of the Power of
Attorney should be attached).

Yours faithfully,

Dated this day of 2026

(Signature of contractor with seal)

Signature and Addresses of Witnesses:

S. Signature Address
No

(i)

(i)

Note: All the tenderers may please note that any amendments / corrigendum
tothe tender, if issued in future, will be notified on the RBI Website and MSTC
Website as given above and will not be published in the newspaper.
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Section-E

The Conditions Hereinafter Referred to Interpretation Clause

In construing these Conditions, the Specifications, Schedule of Quantities and Contract
Agreement, the following words shall have the meanings herein assigned to them except where
the subject or context otherwise required.

(in the case of a
partnership)

(@) “Bank” Shall mean The Reserve Bank of India (a statutory corporation
incorporated in terms of the Reserve Bank of India Act, 1934)
and shall include its assigns and successors.

(b) “Contractor” “Contractor” shall mean Firm trading in the name and style of

providing fire staff services having a place of business at
Hyderabad, Telangana and shall include the partners for the time
being of the said firm and the legal representatives of a deceased
partner.

(in the case of
individual)

“Contractor” shall mean Shri trading
in the name and style of providing Security services and shall
include his heirs, successors and legal representatives.

(in the case of

“Contractor” shall mean Company, a company incorporated

Company) under Companies Act, 2013 or under any previous company law
and having its full-fledged service setup at Hyderabad,
Telangana and shall include its successors and assigns.
(c) “Site” Shall mean the site of the Contract Works including common

peripheral area thereon and any other land (inclusively) as
aforesaid allotted by the Bank for the Contractor’s use.

“This Contract”

Shall mean the Articles of Agreement, the Special Conditions,
the Conditions, the Appendix, the Schedule of Quantities and
Specifications, etc. attached hereto and duly signed.

(e) “Tender” E-Tender being followed by
https://www.mstcecommerce.com

(f) “‘Bank’s The term “Bank’s Officer/Caretaker” shall mean the person

Officer/Caretaker” | appointed and paid by the Bank to inspect the works. The

Contractor shall afford the Bank’s Officer/Caretaker every facility
and assistance for inspecting the works. Neither the Bank’s
Officer/Caretaker nor any representative of the Bank shall have
power to set out works or to revoke, alter, enlarge or relax any
requirements of the Contract, or to sanction any day work,
additions, alterations, deviations, or omissions, or any extra work
whatever, except in so far as such authority may be specifically
conferred by a written order of the Bank’s Officer with the prior
concurrence in writing of the Bank.

The Bank’s Officer/Caretaker or any representative of the Bank
shall have power to give notice to the Contractor or his
representative of non-approval of any work or materials and such
work shall be suspended or the use of such materials shall be
discontinued.

“Notice in writing”

written notice shall mean a notice in written, typed or printed
characters sent (unless delivered personally or otherwise proved
to have been received) by registered post to the last known
private or business address to have been received when in the
ordinary course of post it would have been delivered.
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(h) “Act of | Shall mean any Act of Insolvency as defined by the Presidency

Insolvency” Towns Insolvency Act or the Provincial Insolvency Act or any Act
amending such original.

(i) “The works” Shall mean the Annual Service Contract for Deployment of

Security Supervisor, Security Guards and Parking Attendants at
the Reserve Bank of India, Hyderabad - Office Building and
Residential Premises, as provided herein.
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Section F: Articles of Agreement

ugwuweﬂuﬁma‘%aﬁrﬁuﬂ 1934 & UIGYUH! & fdiid YRAMUT URdg Roid
S%, BERIETG o] H41d BT Hag H ¢ (B $9P 91¢ db Hel T ) 3R Ay

................ SRt Ui Srafay gREE H § (O 39 91 * 3heR
IR R o] A O - (P — fq, af <o & fmar
T |

This Agreement is made on this day of , 2026 between
M/s. having its Registered Office
at Hyderabad, (hereinafter called the Contractor)

of the One Part
And

The Reserve Bank of India, Hyderabad, having its Central Office at Mumbai,
constituted under the provisions of the Reserve Bank of India Act, 1934 (Hereinafter
called the "The Bank") of the other part,

el B YR Red 9 & geriae fyd wrafad Ya= Ud Sari uieRt & Ra
TR, Tean T e TG oREe o T 3q a1 AT o 28 3Tk 1 ot
i &1 3G ® &

WHEREAS the Bank is desirous of awarding the work of “Annual Service Contract
for Deployment of Security Supervisor, Security Guards and Parking Attendants at
the Reserve Bank of India, Hyderabad — Office Building and Residential Premises”.

3R et ddhaR 3 g LA, # FAuiid af & srefi iR 39% o uR &1 oA &
fore ewfd < & 8, ol i & GRR H 9 § iR a1 # URWRS U 9 JgHd 511 IR
TR/l GRT faaTRa/Afé e U €, 7ol T 4 Wy ¥U ¥ 3R [fgd w0
TEHd & 3R TTAH. Bl Upfa ¥ Wi 70 I Ferd & (FH @ o+t & afes
¥ Y 396 91 Iad "Vd" & ©U H Heid fHar Siar 8) Iad w1 & SRR § afvid
HT! B! LA IR R Fofed s & fore wgHd 81 T 8, SN o $9% dgd < Bl
SITE (RS TEA . srgey I & & U # Hefid fear mn g) |

AND WHEREAS THE CONTRACTOR HAS AGREED TO execute upon and subject
to the conditions set forth in the original AMC entered into and detailed in the scope
of work and as amplified /curtailed by subsequent additions/deletions mutually
agreed upon, originally agreed both expressly and impliedly and also naturally
flowing out of the nature of AMC (all of which are collectively hereinafter referred to
as the said "CONDITIONS") the works described in the said scope of work at the
AMC rate as shall become payable thereunder (hereunder referred to as the said
AMC contract amount).
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39 39 919 W 9 avg 9 Jeafa 3:
NOW IT IS HEREBY AGREED AS FOLLOWS:

1. Iod Td/uAdT 3raTs tex A Huffd a8 T Yiram o) STH arelt Sod TuHt ey
R D & H WG gY, SHaR 3ad Wl & T H & Iad arR H afvid d @
fysofea Sik QR |

In consideration of the said AMC contract amount to be paid in the manner set forth
in the said conditions/AMC award Letter, the Contractor shall upon and subject to

the said conditions execute and complete the work described in the said scope
of work.

?ﬁ?:b SHER B AT T SEY R HT Y1 Iad Tt § Ay I0 ok i ¥
|

The Bank shall pay the Contractor the agreed contract amount at the times and in
the manner specified in the said conditions.

3. 3% qHY-THT R YeM U MU SAHR AU & dielal flGrmes & aR 3fa
R R AT W IR Hekl (@ETSITH) 1 3R frdt 3/ ST & dgd T 39 Held!
3R TR-Feldl & e Iugad YHIUN T TR = &1 alfded, ol foh efid o |
g 1 & HaR JaT & A1 § ueH f6ar T § 3R 39 dRE & R SR 3 Ut
Heldt o GRT B S IET §, SHER W I

The Bank shall deduct Tax deducted at Source (TDS) at the appropriate rate as per
extant guidelines of the Income Tax department provided from time to time and such
other deduction under any other statute and the onus of producing appropriate
certificate for non-deduction as provided in the relevant statute by way of
intimation within the time limit and before such tax and other such deduction is being
made by the bank shall be on the contractor.

4. FEIISYD/3Y HETIS YD/ AeTdh Hes D, RIPHER Td TRE&T Hef, 8a1aIE §b Bl
3R § 3ifrgmd wrfiresRor 8|

The Deputy General Manager/ Manager,Protocol and Security Cell, Hyderabad is
the Authority authorized on behalf of The Bank.

5. gt IfcaRad TuHfl REPR U, e 3R fAfaaT axaras 39 e &1 SMUR g |

The AMC award letter, agreement and tender document mentioned herein shall form
the basis of this contract.

6. Ig AJaY U 23,52,71,000FTY T RIS d1d- TG SHETR 89k ) Bl aX I
21 3R 01 30, 2026 | 31 AT, 2027 T &I 3l & forw aU g1
This contract is at the rate of Rs. ¥3,52,71,000 (Rupees Three Crore Fifty-Two Lakh

Seventy-One Thousand Only) and valid for a period from April 01, 2026 to March
31, 2027.

7. 3HER A gRI AT fdadl & Hl/Ae® & SR A1 59 ey & Asred &
R 30 HTT/IH & HRUI §eb B g3 fha! 4 &ifdl/JHIH B 1RUTS S|
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The CONTRACTOR shall make good for any damages/loss caused to the Bank due
to the actions/omissions of persons employed by him or because of his
actions/omissions during the execution of this contract.

8. URd WDHR gRT IHI-JHY W HfERferd Toigdt H fobadt off gfg R faaR vd gu

SHER GATH oGl ATAMTH, 1948 & TR U2 HHARAT B dd- ¢ & o8 TgHd

BT | TOTGR] &1 A &1 (Wi d1STT) o1 A 9 3gerd (haid), 91 Td ASHR HATerd

;%l qOY-THY R SR} ARG & SR ILfaa foar smevm srufd &2 ard 1 3id
1 3R

The Contractor shall agree to pay salary to his employees in accordance with
Minimum Wages Act, 1948 and considering any escalation in wages as notified from
time to time by the Government of India. Minimum rates of wages (plus VDA)
will be revised as per the Notification issued by the Chief Labour Commissioner
(Central), Ministry of Labour & Employment and Director General of Resettlement
from time to time i.e. 1! April and 15t October every year.

9. 3SY HI 3@fd 01 3AUS, 2026 A 31 HIH, 2027 I gHit| T AR YdITorTdH
UexH & e grftl quift, a1 § i, orgey &t Tdl & Iy Ydl Y B
ST & HH I I Bt [Ufd & S gRT sray &1 Aifira srar qam fasar o
THdT 8 | SIEY D1 TG Yd a1 TR} &R Bt S| T AT & SheR &I U q18
DI e fafey <t ST a1 JR&M STHT AR 9109 g1 bl S|

The period of contract is from April 01, 2026, to March 31, 2027, subject to
satisfactory performance, unless it is curtailed by or terminated by the Bank owing
to deficiency of service and breach of contract, reduction or cessation of the
requirement of the work. Termination of the contract shall be made by issuing a
prior notice. In such case a notice period of one month will be given to the contractor
and the security deposit shall not be refunded.

10. SIS BT FAT TR T Y DT AN W, SPHER S P URIR DT WIS BHR
3R d& T Taiferd it axgaft / anmlt / Sufy & i &I ar 9oy &R |

On termination of the Contract or on expiry of the Contract, the Contractor shall
vacate the Premises of the Bank and shall hand over or return all the articles/
Material/ property pertaining to the Bank.

11.39 364 & dgd db gRT Gl YT had gexmae & fbu S|

All payment by the Bank under this contract will be made only at Hyderabad.

12. 39 JHA ¥ IS a1 fpaft +ft are @ ot f3arel o) Sevrare & Sas W1 S 3R
Had geRIEIc B 3cTedl & U 8t 39 HYid B &1 PR &7 ghm|

All disputes out of or in any way connected with this agreement shall be deemed to
have arisen at Hyderabad and only courts in Hyderabad shall have jurisdiction to
determine the same.

13. R-UHIIRU TE: T8 YATE & oIt ¢ o SHER Ueuel a1 Sucael T 4 fadt off
THHRY, AEER SR §% & giHare aid / Jonfedl / SuHRon 311fe o fqarur &1 gar
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TR BT, S o UTSUsh T & SR SHeR & doeol A1 I H 3T bl ¢ | $H JHSII &
Ty o fpeht o R uer o1 s didgrers aidial &1 g & & g ofk g w9
U R faT & 97| 39 dgd ! Dl GRT B I AN BT b1 UTer- R o forg
STARID T B BISHR, SHAR I8 P [davur I ol 3R MU A SheR
e o1 fUsa foRad Tgafa & for fadt «ft R a1 aob-ie! OuR a1 30 STg1 IR
BT o fopd! Hit faaR0r B UHTIRId, UHIRIA B D1 SIHI T GAT Tal BT | SHER
fopalt 1ff MU= STFBRI & THcIdI0 & HRU aiaar &I gu foat o g & forg
e @ effagfd B ST H1 UraH B H fThad] Bl ShaR B 3R F 3y
& IeeYd & U T THET ST SR el Jea &1 aldT B 3R B SUr &l
BT B BT EHAR BIT| ShaR T8 G B o (o8 3T HHaRAT o oy T Foft
3o HRaTs ST b 39 U & dgd MU THSHRT &b IR-THCIHR0 & G
T RE TGP §1 R-UbABR0 3R Mufadr & oy § Sber & i frdt +f
HRUT Y ST JHA BT THI 1 JHIST a9 a4 7|

Non-Disclosure Clause: It is advised that the contractor shall not disclose directly
or indirectly any information, materials and details of the Bank’s
infrastructure/systems/equipment etc., which may come to the possession or
knowledge of the contractor during the course of discharging its contractual
obligations in connection with this agreement, to any third party and shall at all times
hold the same in strictest confidence. The Contractor shall treat the details of the
contract as private and confidential, except to the extent necessary to carry out the
obligations under it or to comply with applicable laws. TheContractor shall not
publish, permit to be published, or disclose any particulars of the works in any trade
or technical paper or elsewhere without the previous written consent of the
Employer. The Contractor shall indemnify the Employer for any loss suffered by the
Employer because of disclosure of any confidential information. Failure to observe
the above shall be treated as breach of contract on the part of the Contractor and
the Employer shall be entitled to claimdamages and pursue legal remedies. The
Contractor shall take all appropriate actions with respect to its employees to ensure
that the obligations of non- disclosure of confidential information under this
agreement are fully satisfied. The Contractor’s obligations with respect to non-
disclosure and confidentiality willsurvive the expiry or termination of this agreement
for whatever reason.

14, 354 Q1 P! 3T JHSNA & U & FU H U 3R JHHT ST 3R 3T5 G&HR
U I XAl BT YT BT 3R Ga DI Igd Bl iR fAfed 2l & w: s iRy
& GHIA BT U1 Bl |

The said conditions shall be read and construed, as forming part of this agreement
and the parties hereto shall respectively abide by and submit themselves to the said
conditions and perform the agreement of their part respectively in the said conditions
contained.

15.39 3I8Y P s 3R DI SHER GRI UeT AT § 3R dhaR gRI I¥T a8 I TH
a1 8, fores et #f SdhaR A 39 ex (@fe Pis g) TS © 3R S Udfadl o ey
T 39 RR T A g1 7 59 faferad ifiipd Sifierdt oIk Iad &F gwiideed A 37
TRl 1 S(UAT 3R ¥ Ugd e, TgH 3R I d SR faran g

That the several parts of this contract have been read by the Contractor and fully
understood by the Contractor, in witness whereof the Contractor has caused its seal
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(if any) to be affixed hereunto and The Bank has set its hands to these presents
through its duly authorized official and the said two duplicates hascaused these
presents hereof to be executed on its behalf the day, month and year first here above
written.

16. ol &1 Yrrar |A1fRres SMyR W forar s, foe O Fgfeiad wnfae g s e

Payment of the bills will be made on Monthly basis. The bill must contain:

Tt Rem Tl SR QReM Sl GRT XERd 3R HARCHR/ TG
HWcH  gRI [dfdgd yaiorg Iuffa IorRe/Rie &t ufafdafdicopy of

Attendance Register/Sheet signed by all Security Supervisors &  Security
Guards and duly certified by Caretaker/Asst.Caretaker.

o ST 4 AT 3R gATH Horgd) iffay & srguraH & farg giwom|

Declaration for compliance of Contract Labour Act & Minimum Wages Act.

o HUANRA B YA fHT 7T Ia9 o1 faxga S/ faavur Wy U ¥ Fefid
Tifaferes YaH (GAdH dd, a9, SUNE 3R STTSE) &I Ifd &R 3l

Detailed schedule/breakup of salary paid to employees clearly stating
respective statutory payments (Minimum Wages, Bonus, EPF and ESI)
remitted.

o JPCR Bl IdT Y U HHIAIRAT &b db Wid H STHT BT AT 3R ATRIS
g fqarT (@At 1ey) SHT AT I1eT fSH aHrd SiHal ol fu U ad=
@ Afgd) ST YA dardE & 91y foear a1 g

The contractor should credit the salary directly to the bank a/c of their staff
and submit monthly Bank statement (documentary evidence) showing
payment of salary (inclusive of bonus) made to deployed personnel along with
invoice.

o YRAH ¥e & F 3-7 3ieR O Bt oryfad d & Arend ¥ HaR) Hids
fAft e Eiiure) o) HHarRt Higsy A & forg Seer grT fbT e yram
P UG &1 Th Hld |

A copy of receipt of payment made by the contractor towards Employees
Provident Fund to the Employees Provident Fund Organization (EPFO)
through any scheduled bank, like e-Pay Order of the State Bank of India.

o HHAR! IT dH T SIS B HHAR! A & fau Sher gRT fvw M
YA &1 TSI B Th Ui |

A copy of receipt of payment made by the contractor towards Employees
insurance to the Employees’ State Insurance Corporation (ESIC).

o UG fAUNT & YUY gRT FCRIA BIS 311 T gab/GEdTdl |
Any other logbooks/document as directed by P&S Cell in-charge.

SR STl o T 51 fou U fael o1 YT o fore weferd =&t fovan smam|
The bills submitted without the above said documents shall not be processed
for payment.
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17. 38y # Y 53t @) FRIRY iR sRafieng &t gy & forw smawass wifd iR

UG B &R Pl IY I/ & 1T ShaR Taitd WeAT T 3U- 91 B Faiforg |

%ﬁ%@iﬁuﬁmﬂ@m%ﬁmwﬁwwW&m(w)a&fﬁ&r@
|

The Contractor shall employ its employees in sufficient numbers to maintain the
required rate of progress and of quality to ensure workmanship of the degree
specified in the Contract and to the satisfaction of the RBI. The Contractor shall not
employ in connection with the Works any person who has not completed Eighteen
(18) years of age.

18.3PeR gRT a1d I HHARTT BT SHER & FHAR! & TY H HFT ST 3R
WW%W@W/WM%WﬂﬁNﬁWW%Wﬁ
|

All the workers or employees deployed by the contractor shall be considered as
the employees of contractor and Reserve Bank of India shall not have any
liability whatsoever in nature regarding such workers/employees.

19. DR YA gRT AT YiTDhT D1 e FAdH Toig AT 1948, YR TRBR
&R1 FRfa as Aegt ¥ HH &1 Y Tt sl

The Contractor shall pay to labour employed by him, directly wages not less than
Minimum wages as prescribed by Minimum Wages Act 1948, Government of
India and/or all the relevant laws/codes and shall follow all the relevant provisions of
the, including Code on Wages, 2019, Industrial Relations Code, 2020, Code on
Social Security, 2020, Occupational Safety, Health and Working Conditions Code,
2020 and other laws/rules/regulations in force; and/or any other rules/regulations
and/or statues that may be applicable to them.

20.3%eR 3T gRT FAIRT 41 & Taie & IqH UgH fhu 7u 9+ft Ama & dey o
S o AT DT SIUTer HRAT|

The Contractor shall in respect of labour employed by him cause to be complied
with the Contract Labour Regulation regarding all matters provided therein.

21. SHGER aa- YT SRIFIH, 1936, FaaH Holgx! AT, 1948, Ftad i@
AT, 1938 HTHR efayfet sifefaw, 1923, sienfiies faarg sifdifam, 1947, Arg@
arH AT, 1970, BT A9 I & WAy FRIRA R Al Qeym, Ry 3k
fyaron sifefm, 2013, 91 ITH DS TN T ITY T Plg 3T BT 3R JHI-
I R 39D dgd S U 8 &1 Sare Bl

The contractor shall comply with the provisions of all the relevant laws/codes and
shall follow all the relevant provisions of the, including Code on Wages, 2019,
Industrial Relations Code, 2020, Code on Social Security, 2020, Occupational
Safety, Health and Working Conditions Code, 2020, the payment of Wages Act,
1936, Minimum Wages Act, 1948, Employers Liability Act, 1938 Workmen’s
compensation Act, 1923, Industrial Disputes Act, 1947, Maternity Benefit Act, 1970,
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Sexual Harassment of women at workplace (Prevention, Prohibition and Redressal)
Act, 2013 and other laws/rules/regulations in force; and/or any other
rules/regulations and/or statues that may be applicable to them, or any modification
there of or any other law relating thereto, and rules made there under from time to
time.

%mwm%ﬁﬁm@%mm@mwmm

The Contractor shall indemnify and keep indemnified the Reserve Bank of India
against:

a. ®T & (IGH & SR TR T& & JHAH/Sia- a1 YU &1 &ifd ¥ Sdd g1 ara

?ﬁ'sc Y grar, Any claim arising out of third-party loss/ damage to life or property
caused by during execution of the work

b. B & TG & GRM SHER GRI Y TT BRI & JhAH/&fd I ITd g
GIN] cb\lé it grar| Any claim arising out of loss/ damage to the workmen engaged by
thecontractor during execution of the work.

c. TN dcH, UIW/4H ST, SehsTs, fafad! onfe &1 ureH 9 #%A & SR $is adl|

Any claim due to non-compliance of applicable Wages, PF/ Labour laws, ESI,
Regulations etc.

23. 3HER HTIGH STH] HaR (GHAR] GHTIST =ifd)), TATT G&i/ATasi-d ST Hare

GRT SrTAIfed oTAT Ut & Tr e 3iR SahaR & Tgad M1 & SHT & U Gierd!
QT (U S T AT Uiferft # Uga 3T off TeT §) T Sl & fae iR & = 8H
T ggd Ut uifort S B3 | (BHART gamae Hifd 3R IR ®f it ey Hifa) &
ded gAdH AR ey B! gfd & T a1 SRR 1 YA 1 T8 Aoig Bl ST
d BRI TR G&l/Tasi-e qIiicd Gier & Sfdiid gAdH Havs Ufd gdem 22.00
TG &1 gRTI, St 1 T & R SHfidad 5 geesl d@ ar] e |

The successful tenderer shall take “all risk (CAR) policy" for the contract value, “third
party / public liability " for the contract in the joint names of the Bank and the
Contractor (name of the former being placed first in the policy) and “workmen
compensation policy” for the workers engaged in the work (Name and location of
the work must be mentioned clearly in the insurance policy). The Minimum cover
under third party / public liability shall be for a minimum of Rs.2.00 lakh per accident,
for up to 5 accidents during execution of work. The Minimum cover under (Workmen
Compensation Policy) shall be in accordance with the minimum wages paid to the
workman deployed for the fulfilment of the contract.

24. 3HaR Y oH (A aee iR e Iffad, 1970 & Ui &1 ura S|
3ifay fod O’ R T Ugd, ShaR DI 3H SR b1 Udh Y0 U UKId BT 8RT s
3T arad § 9t UBR & 4D B W IHET HT YT 61 g1 395 §RI 39 B
B I X R R IR & [AE, ST GAdH Aoigy! ATAad, 1949 & dgd Myl =
HY 78l § IR 3y YHD! Bl MaRaH JAUW UM H & Jae H FUaSRy
AT & UrauT &1 ruTeH fa |
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The Contractor shall comply with the provisions of Contract Labour (Regulation&
Abolition) Act, 1970 and all the relevant laws/codes and shall follow all the relevant
provisions of the, including Code on Wages, 2019, Industrial Relations Code, 2020, Code
on Social Security, 2020, Occupational Safety, Health and Working Conditions Code, 2020
and other laws/rules/regulations in force; and/or any other rules/regulations and/or statues
that may be applicable to them . Before release of final bill, the contractor shall submit
a certificate to the effect that he has actually paid the entire dues to the labourers of
all descriptions engaged by him, for completion of this work at the rate, which is not
less than the one prescribed under the Minimum Wages Act, 1949 and has complied
with the provisions of CLRA Act with regard to providing the essential amenities to
the Contract Labour.

25. SPHeR / Tt "B Wd W Afgarsit &1 99 Iadisd Rieum, Ay iR fAaron
™, 2013" & UGUT! & guf SruTeH & fore Off ave & fomier ghm, afe 3u%
HHIR! P RAATE 9 IdisT o1 Big Re™d gidl 8 §F & IR H, RIed 3her
To gRI TS sifafkes R afiifa & e gol ot Sl 3iR bR/ Riemad
& TaY B I9q HAMATH & dgd SfId dRaTs R B

The Contractor / Agency shall be solely responsible for full compliance with the
provisions of "the Sexual Harassment of women at work place (Prevention,
Prohibition and Redressal) Act, 2013", In case of any complaint of sexual
harassment against its employee within the Premises of the Bank, the complaint
will be filed before the Internal Complaints Committee constituted by the Contractor
Agency and the Contractor/Agency shall ensure appropriate action under the said
Act in respect to the complaint.

26. 4% & fHdt t FHIR) & R¥a® her F fHdt  difsa st ¥ O IadisT
! fpdt +ft Rierd R d& gR1 nfed &=t Rera afifa grr S # forar S|

Any complaint of sexual harassment from any aggrieved employee of the contractor
against any employee of the Bank shall be taken cognizance of by the Regional
Complaints Committee constituted by the Bank.

The Contractor / Contractor shall be solely responsible for full compliance with
the provisions of “the Sexual Harassment of women at workplace (Prevention,
Prohibition and Redressal) Act, 2013”. In case of any complaint of sexual
harassment against its employees within the premises of the Bank, the complaint
will be filed before the Internal Complaints Committee constituted by the Contractor
/ Agency and the Contractor / Agency shall ensure appropriate action under the said
Act in respect of the complaints.

Any complaint of sexual harassment from any aggrieved employee of the
Contractor against any employee of the Bank shall be taken cognizance of by the
Regional Complaints Committee constituted by the Bank.

The Contractor shall be responsible for any monetary compensation that may
need to be paid in case the incident involves the employees of the Contractor, for
instance any monetary relief to Bank’s employee, if sexual violence by the employee
of the Contractor is proved.

The Contractor shall be responsible for educating its employees about prevention of
sexual harassment at workplace and related issues.
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The Contractor shall provide a complete and updated list of its employees who are
deployed within the Bank’s premises.

27.7f¢ e H SHeR & HHAR] M §, ISTERV & [T, §b & HHAR B Dis Aifgd
3[Ed, Al SHaR & HHAR! gRI A &1 Trferd g1 oielt §, ot faret off Aifeas gammast &
forg SdhaR RTHER BN, SR YFTaH &R & aRgehdT 8l Il g

The contractor shall be responsible for any monetary compensation that may
need to be paid in case the incident involves the employees of the contractor, for
instance any monetary relief to Bank's employee, if sexual violence by the Employee
of the contractor is proved.

28 HIRWA TR TH IS Bl AHYM 3R Falid el & aR T 30+ HHandl Pl
fiférd B & e SPheR forfeR grm|

The contractor shall be responsible for educating its employees about prevention of
sexual harassment at workplace and related issues.

%ﬁ??mmﬁﬁﬁwwsﬁ?&addﬂ?ﬁudw BT Sl o & TRIR |
|

The contractor shall provide a complete and updated list of its employees who
are deployed within the Bank's premises.

30. SN Ws: Hivel AT &1 ol i fatrardr & A & ddhaR & U ey &

Jed BTH I P (oY THRN T ST ga=T gt S forft +ft g s #eia ot forfaa

I G SSY BT THT HRA BT SIBR YRI&T 3@l 5, Al JaT oD UTg

ST § 3R ot g 9afd RfaereR &1 ddhaR & arma, s SR fSmieial ©R

3 37 BT i fIHR § 3R 39 WR o 78 sifafved g &t axelt WRdhg foid o,

%ﬁmmﬁwmmwmﬁmwwmmmﬁ
|

Risk Clause: The Contractor shall always have standby arrangements for carrying
out the work under the Contract in case of any failure of the existing arrangement.
The Bank reserve the right for termination of the contract at anytime by giving
one month written notice, if the services are found unsatisfactory and also has the
right to award the contract to any other selected tenderer at the cost, risk and
responsibilities of Contractor and excess expenditure incurred on account of this
will be recovered by the RBI, Hyderabad from the Contractor’'s Security Deposit
or pending bill or by raising a separate recovery claim.

31.fqarg fAueH: 98 URWR® U ¥ 989d § & 39 I0gid ¥ a1 39 daY & Saa
g ara It wane! SR faaret &1 Smuxht ==l iR Sradiia I Yo Se afe T
fare) ofR AaWe! &I i 3R SIadd & YA 3R 8§ el fhal S ¥l § o dal
BT S GRT gad ThHT Heay &) Tefid farar Siran g foraet oty sifaw sik gAY
Telf IR STHBRI 81T 3R His Wt BT fadTg Sadt gerae SAfIeR & e grm|
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Dispute Settlement: It is mutually agreed that all differences and disputes arising
out of or in connection with this Agreement shall be settled by mutual discussions
and negotiations if such disputes and differences cannot be settled and resolved by
discussions and negotiations then the same shall be referred to the Sole Arbitrator
appointed by the Bank whose decision shall be final and binding on both the parties
and any legal dispute will be subject to Hyderabad Jurisdiction only. The Arbitration
proceedings will be governed by the provision of Arbitration and conciliation Act,
1996. The governing law will be the laws of India.

32. Y BT AHIHRL: §F & AABMYSR W, TCHRA BT 2023-24 3R 2024-25 &
st & forg St & FaiitesRur & forg gam ol SiR rdf & SyR WR i # arp gfe /
P! & 1y AR o STe | e =g Ao, IR dp, SHER BT a1fl T
Ao UTdl 81 39 Yae § o BT 0 3ifad SR STt 8| S 3farar, Ial
eh | 3iferma &Wq@%mmmwwmsﬁ?@mﬁ&nﬁmw

3T ghft |

Renewal of contract: At the sole discretion of the Bank, the AMC shall be
considered for further renewal for the years 2026-27 and 2027-28 on same/revised
terms and conditions based on the prevailing Minimum Wages, provided the Bank,
finds the services of the Contractor satisfactory. The decision of the Bank, in this
regard shall be final and binding.

35. QTHGY HINT: I8 gAgiar iUl ok fgdt # fwnfea fear mar g1 afe 59
ey &1 el 3fare e WHRU & Wy faRIeyRR g a1 s9d Siiel S
& sifafvad a1 e ord wfe 8 @ 3ol T¥hRur A g |

Governing Language: This Agreement has been executed in English and Hindi. If
Hindi translation of this Agreement conflicts with the English version or contains
terms in addition to or different from the English version, the English version shall
prevail.

36. BXER We: gRT gxaneid 3R faafva fovam mar
SIGNATURE CLAUSE: SIGNED AND DELIVERED BY

3HGR Contractor TEIT&R YR Rerd §& & EIT@I% SHIDHRY
e} Authorized Signatory of RBI
Signature seal
Udl Address UgdTH 9 Udl
Designation & Address
T1&lt Witness T&lt Witness
BXI&R Signature BXdI&R Signature
RIEKCRGI ATH 9 Ydl
Name and Address Name and Address
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Section: G- General Instructions to the Tenderers

1. e-Tenders comprising duly filled in details of both Part | and Part |l specifications of the tender
should be uploaded in MSTC website for the work “Annual Service Contract for
Deployment of Security Supervisor, Security Guards and Parking Attendants at the
Reserve Bank of India, Hyderabad — Office Building and Residential Premises” not later
than 15:00 Hrs on February 16, 2026.

2. Tenderers are advised to study the E-TENDER documents thoroughly. Submission of e-
tender shall be deemed to have been done after careful study and examination of the e-tender
documents with full understanding of its implications.

3. The E-Tender Document / Notice Inviting Tender may be downloaded from
www.mstcecommerce.com/eprochome/rbi

4. The tender documents will be available for viewing/downloading for the intending bidders from
15:00 Hrs of January 28, 2026. The bidders who do not comply with the following pre-
qualification criteria and have not submitted the requisite EMD, will not be considered for
opening of their tender Part-I.

5. Pre-Bid Meeting: - The pre-bid meeting(s) shall be conducted at the time and venue
mentioned in Schedule of Tender of page no.4 of the tender document, to answer any queries
/ provide clarifications that the Tenderers may have in connection with the contract and to
give them relevant information regarding the same.

6. Amendment to E-TENDER Document:- At any time prior to the deadline for the submission
of Bids, Reserve Bank of India may, for any reason, whether at its own initiative or in response
to a clarification or query raised by a prospective Tenderer, modify the E-TENDER by an
amendment and same will be wuploaded in the form of Corrigendum on
www.mstcecommerce.com/eprochome/rbi for information of prospective bidders. In order to
afford prospective Tenderers reasonable time for preparing their Bids after taking into account
such amendments, the Reserve Bank of India may, at its discretion, extend the deadline for
the submission of Bids.

7. Part-I of the tender will be opened at 16:00 Hrs. on February 16, 2026. Upon scrutiny of Part-
| by the Bank, Part Il of the eligible tenderers will be opened on a subsequent date under
intimation, to the eligible bidders. Tenders shall remain valid for acceptance by the Bank
for a period of 90 days from the date of opening of Part | of the tender, which period may be
extended by agreement and the tenderer shall not cancel or withdraw the tender during this
period.

8. Allinformation, correspondence letters shall be submitted and addressed to Regional Director,
Reserve Bank of India, P&S Cell, Hyderabad-500 004.

9. The tender documents should be submitted online on MSTC web portal. If the tenderers
desire to submit additional information, they may do so on their own letter head/paper. Each
page of the forms shall be signed and submitted to the Bank.

10. If any of the documents are missing, the tender may be considered invalid by the Bank at
its discretion. No advice of any change in rate or conditions after the opening of the tender
will be entertained.

11. Earnest Money Deposit and Performance Guarantee: Tenderers shall pay as Earnest
Money Deposit a sum of ¥7,05,420/- (Rupees Seven Lakh Five Thousand Four Hundred and
Twenty Only) by NEFT/RTGS in favor of the Reserve Bank of India, Hyderabad. On award
of contract, the successful bidder shall furnish an amount of 5% of the contract value in the
form of a Performance Bank Guarantee from any scheduled Bank in the form prescribed by
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the Bank (which will be submitted along with letter of acceptance) towards security deposit for
the due fulfilment of the contract.

12. Bids not accompanied by EMD, shall be treated as “Non-Bonafide Tender”, and will be
summarily rejected by the RBI.

13. The Earnest Money Deposit submitted by successful bidder shall be returned within one
month of award of work post submission of the Performance Bank Guarantee. The
Performance Bank Guarantee towards security deposit shall be valid for the entire contract
period.

14. The tenderer must use only the documents and forms uploaded by the Bank. Any addition
/alteration in the text of the tender form made by the tenderer shall not be valid and shall be
treated as null and void.

15. The tender form must be filled in English or Hindi and all entries must be made. If any of the
documents is/are missing or unauthorized / unsigned, the Bank in its discretion may consider
the tender invalid.

16. Rates should be quoted in figures and words in columns specified. Altering of tender forms
is not permitted, failure to comply with either of these conditions will render the tender void at
the Bank’s option. No advice of any change in rate or of conditions after the opening of the
tender will be entertained.

17. Each of the tender documents should be signed and uploaded by the person or persons
submitting the tender and is taken at his/their having acquainted himself/themselves with the
General Conditions of Contract, Specifications, Special Conditions, etc. as laid down.

18. The e-tender submitted on behalf of a firm shall be signed by all the partners of the firm or
by a partner who has the necessary authority (copy of power of attorney / authorization letter
shall be uploaded) on behalf of the firm to enter into the proposed contract. Copy of power of
attorney / authorization letter shall be uploaded. Otherwise, the Bank may reject the tender.

19. The Contractor shall not assign the Contract: He shall not sublet any portion of the Contract
except with the written consent of the Bank. In case of breach of these conditions, the bank
may serve a notice in writing on the contractor rescinding the Contract whereupon the security
deposit shall stand forfeited to the Bank, without prejudice to his other remedies against the
contractor.

20. The Contractor shall carry out all the work strictly in accordance with instructions of Bank's
Security officer (P & S Cell). If in the opinion of the Bank's Security officer (P & S Cell),
changes have to be made in the scope of work and with the prior approval in writing of the
Employer they desire the Contractor to carry out the same, the contractor shall carry out the
same without any extra charge. The Bank's decision in such cases shall be final and shall not
be open to arbitration.

21. All compensation or other sums of money payable by the Contractor to the Bank under the
terms of this Contract may be deducted from the security deposit if the amount so permits
and the Contractor shall, unless such deposit has become otherwise payable, within ten days
after such deduction make good in cash the amount so deducted.

22. The Contractor shall not assign the Contract. In case of breach of these conditions, the Bank
may serve a notice in writing on the Contractor rescinding the Contract whereupon the
security deposit shall stand forfeited to the Bank.

23. For all intents and purpose the service providing agency shall be the “Employer” within the
meaning of different Manpower Legislations in respect of the manpower employed and
deployed in this office. The persons deployed by the contractor in the office shall not have
claims of Master and Servant relationship nor have any principal and agent relationship with
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or against the Competent Authority.
24. Evaluation of e-Tenders:
The Price Bid consists of following components:
|. WAGE COMPONENT:

A). Gross Wages for total employees: Basic Wages (Minimum, plus Variable Dearness
Allowance, for Security Supervisor (Skilled) and Security Guards (Skilled), according to
Minimum Wages Act of Government of India, applicable Employees State Insurance (ESI),
Employees Provident Fund (EPF) and Bonus.

Il. SERVICE CHARGES COMPONENT:

B) Service charges for providing 73 employees, which includes Contractor's Overhead Charges
& Profit, Insurance charges (Workmen Compensation Policy, Contractors All Risk policy and
Third-Party Liability Policy), charges for providing uniform and Identity Cards to the workmen
and Cost of cleaning materials or any other expenses.

The eligible tenders will be evaluated, and the lowest bidder will be decided on the basis of sum
of Minimum Wages, Service Charges and GST as applicable.

25. On receipt of intimation from the Bank of acceptance of his/their tender, the successful
tenderer shall be bound to implement the Contract and within Fourteen (14) days thereof,
the successful tenderer shall sign an agreement in accordance with the draft agreement and
the Schedule of Conditions but the written acceptance by the Reserve Bank of India of a
tender will constitute a binding contract between the Reserve Bank of India and the person
so tendering, whether such formal agreement is or is not subsequently executed.

26. The Reserve Bank of India does not bind itself to accept, the lowest or any tender and
reserve to itself the right to accept or reject any or all the tenders, either in whole or in part,
without assigning any reasons for doing so.

27. The tenderer must obtain for himself on his own responsibility and at his own expenses all
the information which may be necessary for the purpose of making a tender and for entering
into a contract and must examine and inspect the site of the work and acquaint himself with
all local conditions, means of access to the work, nature of the work and all matters
appertaining thereto.

28. The rates for the items in Part-ll should be quoted exclusive of GST, wherein the total of all
the items under, price bid will be subjected to GST @18%. Each invoice/bill shall indicate
amongst other things, the contractor's PAN and GST Registration Number. The contract
value will also be subject to TDS/Withholding Tax as per law.

29. The Contractor must bear in mind that all the work shall be carried out strictly in accordance
with the specifications made by the Bank and in compliance of the requirements of the local
public authorities and to the requirements of the Bank and no deviation on any account will
be permitted. The successful tenderer should make his own arrangement to obtain all
materials required for the work.

30. The PSA will introduce their security staff to Officer-In-charge, declared as controlling officer
or any other person authorized by RBI in this behalf for the operation of the agreement by
Bank for his verification and satisfaction before their deployment and the PSA shall furnish
the complete particulars / bio-data of security personnel with passport size colour photo duly
attested before deployment. Copies of Aadhar card of all the PSA’s staff to be deployed at
RBI properties and Police Verification Certificates should be submitted beforehand, along
with other necessary documents.

31. The Bank reserves the rights to ask the PSA to remove any guard found not discharging his
duties satisfactorily or of doubtful character and he will immediately remove such person /
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persons and provide replacement.

32. The Bank shall not provide any residential accommodation in the premises of the Bank or
elsewhere for the personnel deployed by the PSA.

33. The duty points and retention of Private security guards deployed by the PSA will be decided
by the Bank through its Officer-in-Charge or any person so authorized in this regard and the
PSA will have to abide by such direction.

34. In case of any pilferage, damage or theft, the PSA or their representative shall report the
matter immediately to the authorities of the Bank and shall take up the matter with the police
for lodging FIR/proper investigation and recovery of loss. The PSA will be wholly responsible
for any loss due to theft, pilferage etc. and will make good the loss sustained by the
negligence, absenteeism or dereliction of duty by their security guards.

35. It may be distinctly understood that there shall not be any absenteeism by the security
guards and in case of absenteeism, if any guard is deputed as replacement by the PSA, is
unable to join his duty within two hours, failure to do so would attract a penalty of ¥ 2000/-
(Two Thousand Only), per instance, and suitable deductions will be made from monthly bills
of the PSA, such replacement guard shall also be subject to meeting the standards.

36. Every employee so engaged by the contractor shall wear uniform, a belt, a badge
bearing his/her name and shoes while on duty. The said uniform, belt, badge and shoes
shall be provided by the contractor. In addition, utilities like umbrella, raincoat and
gumboots shall also be provided by the contractor to its all employees during rainy
season.

37. Police Verification of all Security Supervisors/ Security Guards and Parking
Attendants deployed the Bank’s premises:

The successful tenderer shall submit the necessary Police Verification Certificate of all the
security supervisors, security guards and parking attendants deployed at Bank’s premises
& residential colonies, from Local Police Authorities about their antecedents/identity records.
The contractor shall provide the police clearance certificate for all the contract staff before
employing them in the Bank’s premises. Further, renewed Police clearance certificates for
all contract staff shall be obtained and submitted to the Bank on annual basis.

38. Termination of services of any person deployed by the contractor shall be made by a letter
of termination of contractor. Bank will not issue any letter in this regard.

39. Water & Electricity shall be provided free of cost for execution of the work at convenient
place. Contractor has to make his own arrangement for using water and electrical supply at
end. The contractor shall, however, take care to ensure that no undue wastage of
water/electricity is caused. All necessary safety measures shall be taken by the contractor to
avoid any mishap/accident. The contractor shall be penalized by the Bank if any laxity on his
part is observed in this matter.

40. The contractor shall provide the copies of relevant records during the period of contract or
otherwise even after the contract is over whenever required by the Bank.

41. The Bank does not recognize any employee employer relationship with any of the workers
of the contractor and their services shall be automatically discontinued with the termination of
the contract.

42. In the event of any provisions of the contract requiring to be modified after the agreement
has been signed, the modifications shall be made in writing and signed by the Bank and the
contractor or his authorized representative. Such modifications will not be effective until the
same have been signed by both the parties. Any verbal or written arrangements for
abandoning, modifying, extending, reducing or supplementing the contract, or any of the
terms thereof shall be deemed to be provisional and shall not be binding on the Bank unless
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and until the same are incorporated in a formal instrument and signed by the Bank and the
contractor. The Bank shall not be under any obligation for providing employment to any of the
worker of the contractor after expiry of the contract.

43. If the contractor shall have any doubt as to the meaning of any portion of the general
conditions, or the special conditions or the scope of the work or the specifications or any other
matter concerning the contract he shall in good time, before submitting his tender, put forth
the particulars thereof and submit them to the Bank, in writing in order that such doubts may
be clarified authoritatively in writing before tendering. Once a tender is submitted, the matter
will be decided according to tender conditions in the absence of such authentic pre-
clarification.

44. The Contractor shall pay to the labourers employed by him directly wages not less than
minimum wage as prescribed in Minimum Wages Act 1948, of Government of India. Minimum
rates of wages (plus VDA) will be revised as per the Notification issued by the Chief
Labour Commissioner (Central), Ministry of Labour &Employment from time to time i.e.
1st April and 1st October every year.

45. If at any point of time, it is found by the Bank that the contractor does not pay
Minimum Wages to the laborers engaged by him/them, Bank has every right to
terminate the contract. The tenderer should credit the salary directly to the bank
account of their staff and submit account statements of the workers showing payment
of salary in their accounts along with invoice.

46. The contractor should ensure that number of persons as stated in scope of work are deployed
as per the schedule. The Contractor shall provide relievers for the employees on off duty /
sick / leave is provided without any disruption to the work. However, the cost for such
arrangement has to be included in their quote and no additional cost will be paid separately
for such arrangement. Security Supervisors, Security Guards and Drivers, if deployed on
National Holidays shall be compensated appropriately by contractor and the
charges/expenditure for the same are to be borne by the contractor. The same may be
accounted for during submission of price bid.

47. The Tenderers are advised to visit Reserve Bank of India, Hyderabad after obtaining prior
approval and acquaint themselves of the site conditions before submitting the Tender.

48. The Tenderers are advised to submit the Tender based strictly on the General Conditions
of the Contract and scope of works as specified contained inthe Tender documents, and not
to stipulate any deviations. If acceptance of the terms and conditions given in the Tender
documents has any price implications, the same should be considered and included in the bid
price. Any Tender containing deviation from the laid terms and conditions is liable to be
rejected.

49. The contractor shall comply with the provisions of all labour legislation including the
requirement of —

a) The payment of Wages Act

b) Employers’ liability Act, including P.F Act, Gratuity Act, etc.
c) Workmen’s Compensation Act.

d) Contract Labour (Regulation and Abolition) Act,

e) Apprentices Act

f) All the relevant laws/codes and shall follow all the relevant provisions of the, including Code
on Wages, 2019, Industrial Relations Code, 2020, Code on Social Security, 2020,
Occupational Safety, Health and Working Conditions Code, 2020 and other
laws/rules/regulations in force.
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50. The tenderer must obtain for himself on his own responsibility and at his own expense, all
the information which may be necessary for the purpose of making a Tender and for
entering into a contract and must inspect the site of the work, and acquaint himself with all
local conditions, means of access to the work, nature of the work and all matters appertaining
thereto. The Employer's decision in such cases shall be final and shall not be open to
arbitration.

51. The Contractor shall strictly comply with the provisions of contract labour acts or any other
act pertaining to the contract labour that may be in force or that may be introduced during the
currency of contract. Compliance of such acts now or subsequently will be at the contractor's
cost.

52. The movement of the Security Supervisor, Security Guards and Parking Attendants should
be confined to the area of their duty only. If they find any valuable item lying in/near the
premises, they should immediately deposit it with the security officer.

53. The contractor shall not be entitled to any compensation for any loss suffered by him on
account of delays in commencing or executing the work, whatever the cause of delays may
be, including delays arising out of modifications to the work entrusted to him or in any
subcontract connected therewith or delays in awarding contracts for other trades of the project
or in commencement or completion of such works. The Employer does not accept liability for
any sum besides the tender amount, subject to such variations as are provided for herein.

54. The Contractor shall inspect the site and understand the scope of work before quoting the
bids. They may contact the Security Officers of the Bank/ Caretaker/Asst. Caretaker for
clarification in case of doubts, if any.

55. The Contractor should submit the AMC agreement in bilingual format only. In case of any
dispute arises, agreement clauses in English will be considered valid.

56. The successful tenderer will be forfeited if he fails to comply with any of the conditions of the
contract. The name of the successful contractor will be delisted/removed from the Bank’s
approved/empaneled list and no work will be awarded in future, if the successful tenderer fails
to comply with any of the conditions of the contract.

57. Bankis not liable for compensation for any accident fatal or otherwise of the workmen on duty
or on third party. The responsibility of such mishap rest with the contractor. All liabilities arising
out of accident or death while on duty shall be borne by the contractor.

58. Escalation clause: The rates shall also be firm and valid for a tenure of the contract from
the issue of work order and shall not be subject to exchange variations, labour condition,
material cost fluctuation, fluctuations in railway freights or any conditions whatsoever. In case,
whenever there is increase in minimum wages notified by Government of India, the contractor
shall pay the wages in addition to the existing wages for the tenure of the contract. Minimum
rates of wages (plus VDA) will be revised as per the Notification issued by the Chief Labour
Commissioner (Central), Ministry of Labour & Employment from time to time i.e., 1st April and
1st October every year. However, the difference due to wage revision will be reimbursed
by the Bank as and when bills produced with necessary supporting documents.

59. The Contractor should note that Smoking, Drinking Alcohol, Chewing Pan/Tobacco in the
Bank’s premises is strictly prohibited and ensure that the workers deployed in the Bank’s
premises abide this rule strictly.

60. The Contractor shall remove all workers deployed by them in the Bank's premises
immediately on termination/expiry of the contract and ensure that such persons shall not
create any disruption/ hindrance/problem of any nature in the Bank’s premises.

61. The Contractor and his staff shall be under the general supervision and control of the Security
Officer (P&SE) /Caretaker/Assistant Caretaker or any other personnel deputed for the
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purpose by the Bank and shall obtain necessary instructions from him for the day-to-day work
in the premises.

62. The contractor shall not engage any sub-contractor or transfer the contract to any other
person in any manner.

63. In the event of default being made in the payment of any money in respect of wages of any
person deployed by the contractor for carrying out of this contract and if a claim therefore is
filed in the office of the Labour Authorities and proof thereof is furnished to the satisfaction of
the Labour Authorities, the Bank may, failing payment of the said money by the contractor,
make payment of such claim on behalf of the contractor to the said Labour Authorities and
any sums so paid shall be recoverable by the Bank from the contractor.

64. The contractor shall not employ any person below the age of 18 years.

65. The tenderer should credit the salary directly to the bank a/c of their staff and submit monthly
Bank statement (documentary evidence) showing payment of salary made to deployed
personnel along with invoice. The Contractor will be responsible for opening bank accounts
of its employees. In case any complaint is received, or it is observed that the payment to the
Private Security Staff is not being made as per law, the Bank shall have right to make payment
to these workers at the risk and cost of the Contractor. The Bank shall not incur any liability
for any expenditure whatsoever on the persons employed by the Contractor because of any
such statutory obligation.

66. The Contractor shall obtain Labour license under the provisions of The Contract Labour
(R&A) Act 1970.

67. Renewal of contract: At the sole discretion of the Employer, the AMC shall be considered
for further renewal for FY: 2027-28, 2028-29 on the same/revised terms and conditions,
provided the Employer finds the services of the Contractor satisfactory. The decision of the
Employer in this regard shall be final and binding.

68. Liquidated Damages and Termination

In case of breach of any/or more of the conditions in the agreement, and/or services provided
by the PSA are found not satisfactory, not maintaining the man power, found not alert on duty,
indiscipline and improper uniform/turnout etc. (the list is indicative and not exhaustive) during
any period of the agreement, an amount subject to minimum 10% of the total monthly bill
would be deducted as liquidated damages only for one month and if the performance
continues to be unsatisfactory in any of the subsequent months the services of the PSA can
be terminated by giving a short notice of seven days or even 48 hours depending upon the
exigencies and also disqualifying them for participation in the future empanelment.

69. List of Documents to be submitted along with Monthly Bill:

Copies of following duly certified documents for a month by the contractor to be submitted along
with monthly bill for payment. Payment of the bills will be made on Monthly basis for. The bill
must contain:

a. Copy of Attendance Register/Sheet duly signed by all supervisor, security guards, parking
attendants and certified by Caretaker/Asst.Caretaker/Bank’s Head Security Guard.

b. Declaration on Company’s letter head for compliance of Contract Labour Act & Minimum
Wages Act.

c. Detailed schedule/breakup of salary paid to employees clearly stating respective statutory
payments (Minimum Wages, Bonus, EPF and ESI) remitted.

d. The contractor should credit the salary directly to the bank a/c of their staff and submit their
Bank statement (documentary evidence) showing payment of salary made to deployed
personnel along with invoice.
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e.

f.

g.

A copy of receipt of payment made by the contractor towards Employees Provident Fund to
the Employees Provident Fund Organization (EPFO) through any scheduled bank, like e-Pay
Order of the State Bank of India.

A copy of receipt of payment made by the contractor towards Employees insurance to the
Employees’ State Insurance Corporation (ESIC).

Any other logbooks / document as directed by Security Officer.

The bills submitted without the above said documents shall not be processed for payment.

70. Penalty: -

a.

The Contractor shall maintain an attendance register/sheet duly signed by designated Bank’s
staff and attach a copy of the same with each month’s bills failing which no payments shall be
released. In case any of the contractor’s personnel deployed is absent and is unable to provide
suitable substitute, a penalty equal to the wages of the absent personnel in addition to that
an amount of ¥2000/-per day, per person, shall be levied by the Bank and the same shall be
deducted from the contractor’s bills.

71. Pay Structure :-

a.

Pay Structure of Security Supervisor and Private Security Guards will be as per the latest
recommendation of Central Minimum Wages for Watch and Ward (with arm) for Supervisor
and Watch and Ward (without arms) for Security guards for Area A.

. The Agency charge quoted will cover the cost of contractor’s profit & overhead, insurance

and all taxes (except GST tax). The payment thereon will be made after the same is duly
certified by the Bank's Officers that the services have been provided satisfactorily and after
deducting all statutory dues/taxes, etc.

The quoted service charges will be firm and not subject to labour conditions, exchange
variations or any other condition whatsoever. The firm/ agency will be bound to pay statutory
Central Govt. minimum wages to the workforce employed by him / them, therefore rate should
be quoted keeping this in mind. Tenders having ‘quoted rates’ below the Central Govt.
minimum wages are bound to be rejected.

. The quoted service charges shall also include Insurance charges (Workmen compensation

and Third-Party liability), Work Contract tax, Sales tax, Excise duty, Octroi and any other tax
and duty or other levy whether existing or future, levied by the Central Government or any
State or Local Authority if applicable but excluding Service Tax. Service Tax will be paid as
per its applicability at the time of settlement of bills.

. Bank shall consider the changes in pay structure as recommended by Central Govt (Central

Minimum Wages) if published during the period of the contract. The PSA will have to submit
valid notification of the Central Govt. in this regard.

72. Terms of Payment:-

The PSA will not be paid any payments in advance. Payment in respect of manpower
deployment will be made as per actual deployment and the firms/ contractors are advised to
submit proof of deployment by the way of attendance registers/sheets and proof of payment.
Monthly payment confirming to the attendance of the private security guards as per the
documents to be maintained by the PSA and submitted to RBI after the end of every calendar
month within Ten working days of the next month. The attendance sheet shall be maintained
at each RBI property where the supervisor and guards are deployed. The monthly attendance
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Vi.

Vii

sheet shall be signed by each individual and countersigned by RBI Caretaker/Asst Caretaker
after verifying the attendance record.

. The PSA must ensure payment to the security supervisors, security Guards and parking

attendants deployed at RBI office & residential colonies, within Five (05) working days of
the subsequent month, and thereafter submit the bills to P&S Cell within Ten (10) working
days of the subsequent month along with documentary evidence like bank statement,
statutory contributions (EPF, ESI) etc with the bills. It is mandatory for all the Private Security
personnel to have a bank account to which, their salaries should be credited by the PSA.

The Private Security Guards shall be provided as per the requirement of the Bank and the
guards so provided by the PSA shall not claim themselves as the employees of the Bank and
there shall be no employer - employee relationship between the Bank and the guards so
provided by the PSA. Number of security personnel required to be engaged as per the
following details and payment shall be made on the basis of actual engagement of security
personnel.

. The PSA shall be wholly responsible for paying Monthly Salary and other admissible

allowances to the guards deployed by them at various RBI properties and Main Office
Premises. Bank shall not pay any extra charges / payment for whatever reason including of
weekly off / leave / holiday etc.

. The PSA will be penalized ¥ 2000/- (Two Thousand Only) per day if there is delay in

submission of the bills to the Bank or delay by PSA in salary payment to its Private Security
Guards, Private Security Supervisor and Private Parking Assistants. Penalty will be adjusted
in the bill payment from Bank to PSA.

In the event of termination of the contract for any reason whatsoever, the contractor/or
persons employed by him or his agents shall not be entitled for any sum or sums whatsoever
from the Bank by way of compensation, damages or otherwise.

. The successful tenderer should credit the salary directly to the Bank account of their staff

and submit monthly Bank statement showing payment of salary. Necessary EPF etc. to be
ensured as per statutory rules. The Bank reserve the right to verify the same as and when
required and accordingly, the contractor must have the necessary documents to submit the
same. No Invoice would be accepted without the supporting document of Bank statement,
ESI and PF dues. The Bank prefers that the Agency should pay their staff salary at-least by
5t working day of the subsequent month by means of NEFT/RTGS/Cheque and for this
purpose a bank account should be maintained by their staff.

viii. If the contractor fails to provide proof of payment of statutory dues, his contract shall be

terminated after serving one month’s notice. The Agency shall make payment of monthly
wages (as quoted in the Financial Bid) to the deployed staffs through bank accounts only.
Cash payment receipt will not be entertained and payment in cash will be deemed as no
payment at all. If the agency does not make payment through Bank account, the contract will
be terminated.

73.Security Deposit/ Performance Bank Guarantee: - The successful tenderer shall furnish
an amount of 5% of the contract value in the form of a Performance Bank Guarantee from
any scheduled Bank in the form prescribed by the Bank (which will be submitted along with
letter of acceptance) towards security deposit for the due fulfilment of the contract. The
Performance Bank Guarantee towards security deposit shall be interest free and valid for the
entire currency of contract.
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74. Insurance: -

a. The successful tenderer shall take “all risk (CAR) policy" for the contract value, “third party /
public liability " for the contract in the joint names of the Bank and the Contractor (name of
the former being placed first in the policy) and “workmen compensation policy” for the workers
engaged in the work (Name and location of the work must be mentioned clearly in the
insurance policy). The Minimum cover under third party / public liability shall be for a minimum
of Rs.2.00 lakh per accident, for up to 5 accidents during execution of work. The Minimum
cover under (Workmen Compensation Policy) shall be in accordance with the minimum
wages paid to the workman deployed for the fulfilment of the contract. The Contractor shall
indemnify and keep indemnified the RESERVE BANK OF INDIA against: -

i. Any claim arising out of third-party loss/ damage to life or property caused by/during
execution of the work.

ii. Any claim arising out of loss/ damage to the workmen engaged by the contractor during
execution of the work.

iii. Any claim due to non-compliance of applicable PF/ Labour laws, ESI, regulations etc.

Note: These policies shall be valid till the completion of the work. If the contractor does not provide
these policies, the Bank reserves the right to take the above insurance policies themselves
and recover the cost thereof from the bill of the contractor with additional penalty amounting
to twice the premium.

75. Settlement of Disputes by Arbitration:

a) All disputes and differences of any kind whatever arising out of or in connection with the
contract or the carrying out of the works (whether during the progress of the works or after its
completion and whether before or after the termination or abandonment or breach of the
contract) shall be referred to and settled by the Bank who shall state its decision in writing.
Such decision may be in the form of a final certificate or otherwise. The decision of the Bank
with respect to any of the excepted matters shall be final and without appeal. But if the
Contractor is dissatisfied on any matter, he may within 28 days after receiving notice of such
decision, give a written notice to the other party requiring that the matters in dispute be referred
for arbitration. Such written notice shall specify the matters, which are in dispute or difference
of which such written notice has been given. If both the parties agree, a single arbitrator shall
be appointed for the purpose. In case no agreement could be reached on the appointment of
single arbitrator, both the parties shall nominate one person each as an arbitrator on their
behalf. The two arbitrators nominated by the parties shall nominate one more person to act
as third arbitrator or umpire.

b) The arbitrator or arbitrators, as the case may be, shall have power to open up, review and
revise any certificate, opinion, decision, requisition or notice, save in regard to the excepted
matters, referred to in the preceding clause, and to determine all matters to dispute which
shall be submitted to arbitration and of which notice shall have been given as aforesaid.

c) The arbitrator or arbitrators shall make his or their award within one year (or such further
extended time as may be decided by him or them as the case may be with the consent of the
parties) from the date of entering on the reference. In case during the arbitration proceedings
the parties mutually settle or compromise their dispute or difference, on the parties filing their
joint memorandum of the settlement or compromise, the arbitrator or the arbitrators, shall
make an award in terms of such settlement or compromise.

d) Upon any such reference, the decision on the cost incidental to the reference and award
respectively shall be at the discretion of the arbitrator or arbitrators, who may determine the
amount thereof or direct the same to be taxed as between the party and shall direct by whom
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and to whom and in what manner the same shall be borne and paid

e) This submission shall be deemed to be a submission to arbitration within the meaning of the
Indian Arbitration and Conciliation Act, 1996 or any statutory modification thereof. The award
of the arbitrator or arbitrators shall be final and binding on the parties. It is agreed that the
Contractor shall not delay the carrying outof the works by reason of any such matter, question
or dispute being referred to arbitration, but shall proceed with the works with all due diligence
and shall until the decision of the arbitrator or arbitrators is given, abide by the decision of the
Bank. Noaward of the arbitrator or arbitrators shall relieve the Contractor of his obligations to
adhere strictly to the Bank's instructions with regard to the actual carrying out of the works.
The Employer and the Contractor hereby also agree that arbitration under this clause shall be
a condition precedent to any right of action under the contract. The venue for arbitration shall
be at Hyderabad.

(f) The agreement shall be subject to the jurisdiction of the Hon’ble High Court of Telangana at
Hyderabad and will be governed by the laws of India.
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Section H: - Terms and Conditions of the Contract

1. The security personnel provided shall be the employees of the Contractor and all statutory
liabilities will be paid by the contractor such as ESI, PF, Workmen’s Compensation Act, etc. The
list of staff going to be deployed shall be made available to the Bank.

2. The contractor shall abide by and comply with all the relevant laws and statutory requirements
covered under various laws such as all the relevant laws/codes and shall follow all the relevant
provisions of the, including Code on Wages, 2019, Industrial Relations Code, 2020, Code on
Social Security, 2020, Occupational Safety, Health and Working Conditions Code, 2020 and
other laws/rules/regulations in force with regard to the personnel engaged by the contractor for
the Bank.

3. The antecedents of security staff deployed shall be verified by the bidder from local Police
authorities and an undertaking in this regard is to be submitted to the Bank.

4. The Contractor will maintain an attendance register in which day to day deployment of personnel
will be entered. While raising the bill, the deployment particulars of the personnel engaged
during each month, shift wise, should be shown. The register shall remain available round the
clock for inspection by the authorized representatives of the Bank.

5. All liabilities arising out of accident or death while on duty shall be borne by the contractor.

6. Adequate supervision will be provided to ensure correct & effective performance of the security
services and in accordance with the assignment instructions agreed upon between the two
parties. The security personnel shall ensure that there are no unidentified/unclaimed/suspicious
objects/persons in the buildings/premises. The vehicles that enter/exit into the premises must
be identified and noted in the register. For any visitor/guest coming to colonies, the Security
Guard may first check with the colony resident and then only allow the visitor inside. All the
material moving inside or outside of the colony must be accompanied by a gate pass or a letter
from the owner, which may be filed for official purpose. No charity/sales etc. person or activity
should be allowed inside the colony without a written permission from HRMD and Welfare
association. A separate ingress/egress register to be maintained to note the details of all
contract workers entering and exiting the premises.

7. Contractor and its staff shall take proper and reasonable precautions to prevent loss,
destruction, waste or misuse the areas of the premises for which security will be provided.

8. The contractor shall have his own Establishment and Mechanism to provide periodic training of
guards deployed, to ensure correct and satisfactory performance of his duties and
responsibilities under the contract. A record of such training should be maintained in a register
and available for inspection at all times. Also, the training certificates with respect to all guards
being deployed at RBI premises should be submitted to the Security Officer. In future if any
Security Guard is changed then the training certificate of such guards should be submitted.

9. That in the event of any loss incurred to the Bank, as a result of any lapse on the part of the
contractor as may be established after an enquiry conducted by the Bank, such loss will be
made good from the amount payable to the tenderer. The decision of the Bank in this regard
will be final and binding on the agency.

10. The contractor shall do and perform all such Security services, acts, matters and things
connected with the administration, superintendence and conduct of the arrangements as per
the directions enumerated herein and in accordance with such directions, by the authorized
representatives of the Bank may issue from time to time and which have been mutually agreed
upon between the two parties.
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11. During the course of the Contract, the Bank shall have the right, to increase or decrease the
number of Security Supervisors/Guards/Parking attendants, based on the operational
necessity. The Bank also reserves the right to have any person removed that is considered to
be undesirable or otherwise and similarly Contractor reserves the right to change the staff with
prior intimation and approval of the Bank.

12. The contractor shall be responsible to protect all properties and equipment of the Bank
entrusted to it.

13. The personnel engaged by the contractor shall be smartly dressed in neat and clean uniform
and must display photo identity cards all the time while on duty.

14. The private security guards engaged should be of robust physique and project an image of
utmost discipline. They should be preferably between the ages of 21 and 45 yrs. old but not
more than 50 years in any case. The Bank shall have right to have any person removed in case
the security personnel is not performing the job satisfactorily. The contractor shall have to
arrange the suitable replacement in all such cases. The private security Guards should be willing
to accept and use new technologies for enhancing Security as and when installed/ provided by
the Bank.

15. The eight hours’ shift will normally commence from 0600 hrs. up to 1400 hrs. 1400 hrs. up
to 2200 hrs. and 2200 hrs. up to 0600 hrs. But the timings of the shift are changeable and can
be fixed by the Bank from time to time depending upon the requirements. Prolonged duty hours
(more than 8 hrs. at a stretch) shall not be allowed. No payment shall be made by the Bank for
double duty, if any. A fine of ¥ 2000/-, per instance, is liable in such cases from the Contractor’s
bill. The nominated field officers/managers must organize surprise visits, a minimum Two (02)
visits during night (preferably between 11 PM and 02 AM) at any of the properties, and Two
(02) visits during daytime at any of the properties, every week, to check the alertness and
attentiveness of the security guards. A separate register to this effect should be kept at the
premises and produced for inspection by the authorized representatives of the Bank. Failure to
carry out the minimum prescribed checks as above, will attract penalty of ¥2000/- per missed
visit, per site. The above will be closely monitored through Closed Circuit Television (CCTV)
and false claims will lead to immediate termination of contract.

16. The security personnel deployed by the Contractor shall work under overall supervision &
direction of the Protocol and Security Cell, RBl Hyderabad. They shall specify the services of
guards to be obtained in each shift.

17. The payment would be made on monthly basis for actual shifts manned/operated by the
personnel supplied by the contractor and based on the attendance sheets duly verified by the
Caretaker of the Bank Colonies, attested by the P&SO and other supporting documents. No
other claim on whatever account shall be entertained by the Bank. The Contractor will ensure
that workers engaged by him must receive their entitled wages on time. In view of this, the
following procedure will be adopted.

a) Contractor shall pay the entitled wages to its employees within five working days of the
subsequent month. It shall not be linked to the payment of the bill by the Bank.

b) Payment must be made by the service providers through ECS / NEFT / any other electronic
payment system. Under no circumstance, payments will be made in cash. To ensure this,
service provider will get a bank account opened for every engaged employee.

c) The PSA will not be paid any payments in advance. Monthly payment confirming to the
attendance of the security guard as per the documents to be maintained by the PSA and
submitted to RBI after the end of every calendar month within Ten working days of the next
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month. The PSA must ensure payment to the private Security Supervisors and private Security
Guards and private Parking Assistants before submission of bills and submit documentary
evidence like bank statement etc with the bills.

d) While submitting the bill for the month, the services provider must submit a certificate
on the company’s letter head, certifying the following: -

i) Wages of employees were credited to their bank accounts on (date)

ii) ii) ESI Contribution relating to workers amounting to Rs. was deposited
on (date) (copy of the challan enclosed)

i) EPF contribution relating to workers amounting to Rs. was deposited on
(date) (copy of the challan enclosed)

iv) He is complying with all statutory Labour Laws including Minimum Wage Act.

v) The contractor shall compulsorily issue salary slip to every private security guard / private
security supervisor / private parking attendant.

vi) In case of revision in wage structure of private Security Supervisors / private Security
Guards / private Parking Assistants (if any) by the Government, the incremental wages as
applicable, will be payable on being claimed by the bidder.

18. The Bank will brief the contractor about the security perception and its sensitivity to the
personnel to be deployed by the contractor under the contract prior to 2 to 3 days of
commencement of the Contract and this period will not be counted as shift manned by
contractor’s personnel for the purpose of payment under the contract.

19. In case any of contractor’s personnel deployed under the contract fails to report in time and
contractor is unable to provide suitable substitute in time for the same it will be treated as
absence and penalty of ¥2000/- per vacant point for shift be deducted from the contractor’s bill.
The Guards deployed should not be frequently changed. They should be deployed for at least
a minimum of 6 months (except when such changes are done with prior intimation and consent
of the P&S Cell)

20. Rotation of Guards: - Rotation of security guards between the residential colonies and the
Main Office shall be carried out by the Agency in consultation with the Bank’s Security Officer.
The number of guards to be rotated shall be determined based on operational requirements.
The Agency shall maintain a proper record of such rotations and submit the same to the P&S
Cell as and when the rotation is effected.

21. The Contractor shall provide the details of Security Supervisors, Security Guards and parking

attendants deployed under the Contract. A sample format for sharing the details is provided
below for reference:-
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(SAMPLE)

NAME: XXX Security Experience: XX YEARS
FATHER’S NAME: XXX Marital Status: MARRIED
EMP ID: XXX Citizenship: INDIAN
EPF NO: XX/XXXXX/XXX | -I XXXXXXXXXXXXXXX

ESIC NO: XXXXXXXXXXXXXXX

Age: XXX XXXXXXXXXXXXXXX

D.O.B: dd/mmlyyyy Present Address
Qualification: XXX XXXXXXXXXXXXXXX

Grade: SECURITY SUPERVISOR/ GUARD XXXXXXXXXXXXXXX

POSTED SITE: Language Known:

RBI QUARTERS / MAIN OFFICE HINDI, TELGU, ENGLISH
Deployed Since: dd/mmlyyyy XXXXXXXXXXXXXXX

Blood Group: XX Emergency Contact:

Identification Marks: XXX X

22. In case any public complaint is received attributable to misconduct/misbehavior of contractor’s
personnel and is assessed as true by the Bank, a penalty of ¥ 2000/- for each such incident
shall be levied and the same shall be deducted from contractor’s bill. Besides, the Security
Guard found involved in the incident shall be removed from the Premises immediately.

23. In case the contractor fails to commence / execute the work as stipulated in the agreement or
gives unsatisfactory performance or does not meet the statutory requirements of the contract,
Bank reserves the right to impose the penalty as detailed below:

i) 1% of annual cost of order / agreement per week, up to four weeks’ delay.

ii) After four weeks delay the Bank reserves the right to cancel the contract and withhold the
agreement and get this job carried out from other contractor(s) in open market. The difference
if any will be recovered from the defaulter contractor and his earnest money/security deposit
may also be forfeited.

24. Non-Disclosure Clause: The Agency shall not disclose directly or indirectly any information,
materials and details of the Bank’s infrastructure / systems/ equipment’s etc., which may come
to the possession or knowledge of the Agency during the course of discharging contractual
obligations in connection with this agreement, to any third party and shall at all times hold the
same in strictest confidence. The Agency shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or to comply
with applicable laws. The Agency shall not publish, permit to be published, or disclose any
particulars of the works in any trade or technical paper or elsewhere without the previous written
consent of the Bank. The Agency shall indemnify the Bank for any loss suffered by the Bank as
a result of disclosure of any confidential information. Failure to observe the above shall be
treated as breach of contract on the part of the Agency and the Bank shall be entitled to claim
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damages and pursue legal remedies. The Agency shall take all appropriate actions with respect
to its employees to ensure that the obligations of nondisclosure of confidential information under
this agreement are fully satisfied. The Agency’s obligations with respect to non-disclosure and
confidentiality will survive the expiry or termination of this agreement for whatever reason.

25. In the event of any breach / violation or contravention of any terms and conditions contained
herein by the Contractor, the Security Deposit of the Agency shall stand forfeited.

26. Any liability arising out of any litigation (including those in consumer courts) due to any act of
contractor’s personnel shall be directly borne by the contractor including all expenses / fines.
The concerned contractor’s personnel shall attend the court as and when required.

27. Force Majeure: If at any time during the currency of the contract, either party is subject to
force majeure, which can be termed as civil disturbance, riots, strikes, tempest, acts of God etc.
which may prevent either party to discharge his obligation, the affected party shall promptly
notify the other party about the happening of such an event. Neither party shall by reason of
such event be entitled to terminate the contract in respect of such performance of their
obligations. The obligations under the contract shall be resumed as soon as practicable after
the event has come to an end or ceased to exist. If the performance of any obligation under the
contract is prevented or delayed by reason of the event beyond a period mutually agreed upon,
if any, or seven days, whichever is more, either party may at its option terminate the contract.

28. The contractor shall have his own Establishment / Setup / Mechanism, etc. at his own cost to
ensure correct and satisfactory performance of his liabilities and responsibilities under the
contract.

29. If the contractor is a Registered Company / partnership of two or more persons, all such
persons shall be jointly and severally liable to the Bank for the fulfillment of the terms of the
contract. Such persons shall designate one of them to act as authorized signatory with authority
to sign. The Company / partnership shall not be altered without the approval of the Bank.

30. During the course of contract, if any contractor’s personnel are found to be indulging in any
corrupt practices or causing any loss of property in the Bank Colonies, the Bank shall be entitled
to terminate the contract forthwith duly forfeiting the contractor's Performance Guarantee
(Security Deposit).

31. The contractor shall not engage any such sub-contractor or transfer the contract to any other
person in any manner.

32. The contractor shall indemnify and hold the Bank harmless from and against all claims,
damages, losses and expenses arising out of, or resulting from the works / services under the
contract provided by the contractor.

33. The bidder should submit attested copy of registration under the Contract Labor (Regulation &
Abolition) Act 1970 of any other employer for whom the Security Agency is currently undertaking
the work through contract labour.

34. Ensure that all persons employed by it, for the purposes for rendering the services required by
the Bank, are insured with authorized insurance companies, for which no extra payment will be
made by the Bank. The Bank will not be liable for any damages / injuries to persons as a part
of execution of this contract. The PSA shall be responsible for any injury or damages to any
persons, animals or any other things and any claims made on account thereof.

35. The contractor shall get private Parking Assistants, private Security Guards and private
Security Supervisors screened for visual, hearing, gross physical defects and contagious
diseases and will provide a certificate to this effect. Bank will be at liberty to get anybody re-
examined in case of any doubt. Only physically fit personnel shall be deployed for duty. Violation
in this regard is liable to be penalized.
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36. Private Security staff engaged by the contractor shall not take part in any staff union and
association activities.

37. The contractor shall bear all the expenses incurred on the following services i.e. Provision of
uniforms (including name badges, belt and shoes), torches and cells, lathis / ballams and other
such gadgets to security staff, stationery for writing duty charts and registers at security check
points and records keeping as per requirements.

38. The Bank shall not be responsible for providing residential accommodation or medical facility
to any of the employee of the contractor.

39. The Bank shall not be under any obligation for providing employment to any of the worker of
the contractor after the expiry of the contract. The Bank does not recognize any employee
employer relationship with any of the workers of the contractor.

40. If as a result of post payment audit any overpayment is detected in respect of any work done
by the agency or alleged to have been done by the agency under the tender, it shall be
recovered by the Bank from the agency.

41. The bidder shall ensure full compliance with tax laws of India with regard to this contract and
shall be solely responsible for the same. The bidder shall submit copies of acknowledgements
evidencing filing of returns every year and shall keep the Employer fully indemnified against
liability of tax, interest, penalty etc. of the contractor in respect thereof, which may arise. The
contractor shall also comply with all applicable statutory liabilities such as labour laws etc. The
bidder shall provide the copies of relevant records during the period of contract or otherwise
even after the contract is over whenever required by the Bank etc.

42. The bidder will have to enclose the proof / copies of the challans showing payment of statutory
dues for the previous month along with monthly bills.

43. RBI, Hyderabad will deduct tax at source and all other statutory taxes / service tax / GST
charges etc. as applicable from time to time from the amount payable to the agency.

44. If it comes to the knowledge of the Bank that the same personnel has been deployed in two
consecutive duties / shifts, the Bank shall reserve the right to refuse the payment to the Agency
and impose penalty of ¥ 2000/- per instance.

45. The agency shall take all reasonable precautions to prevent any unlawful act or disorderly
conduct or acts of his employees so deployed and ensure preservation of peace and protection
of persons and property of Reserve Bank of India, Hyderabad. The bidder should have its own
quick response team (with vehicle) in Hyderabad City, to deal with emergency situations.

46. The agency shall deploy his persons in such a way that they get weekly rest. The working
hours / leave, for which the work is taken from them, do not violate relevant provisions of the
Shops and Establishment Act. The agency shall arrange to provide reliever equally qualified
and competent in case of absence / leave / off etc. of the Security staff and Parking personnel
deployed. The agency shall in all dealings with the persons in his employment should have due
regards to all recognized festivals, days of rest and religious or other customs. In the event of
the agency committing a default or breach of any of the provisions of the  Contract Labour
(Regulation and Abolition) Act, 1970 and all the relevant laws/codes and shall follow all the
relevant provisions of the, including Code on Wages, 2019, Industrial Relations Code, 2020,
Code on Social Security, 2020, Occupational Safety, Health and Working Conditions Code,
2020 and other laws/rules/regulations in force as amended from time to time or in furnishing any
information, or submitting or filling any statement under the provisions of the said regulations
and rules which is materially incurred, he shall without prejudice to any other liability pay to the
Regional Director, Reserve Bank of India, Hyderabad, a sum as may be claimed by any person
/ client.
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47. The agency shall remove all personnel deployed by him on termination of the contract or on
expiry of the contract from the premises of the Reserve Bank of India, Hyderabad and ensure
that no such persons shall create any disruption / hindrance / problem of any nature in the
Reserve Bank of India, Hyderabad either explicitly or implicitly.

48. The agency shall keep the Reserve Bank of India, Hyderabad indemnified against all claims
whatsoever in respect of the employees deployed by the agency, in case any employee of the
agency so deployed enters in dispute of any nature whatsoever, it will be the primary
responsibility of the agency to contest the same. In case, Reserve Bank of India, Hyderabad is
made party and is supposed to contest the case, Reserve Bank of India, Hyderabad, will be
reimbursed for the actual expenses incurred towards Counsel Fee and other expenses, which
shall be paid in advance by the agency to Reserve Bank of India, Hyderabad on demand.
Further, the agency shall ensure that no financial or any other liability comes on Reserve Bank
of India, Hyderabad in this respect of any nature whatsoever and shall keep Reserve Bank of
India, Hyderabad indemnified in this respect.

49. Any loss of official property of Reserve Bank of India, Hyderabad due to negligence of
personnel so deployed will be recoverable from the Agency and the same shall be determined
after giving due notice to the Agency. Decision in this regard will be taken by the Bank. However,
Agency will have the right to appeal to the Regional Director, Reserve Bank of India, Hyderabad,
whose decision shall be final and binding in the matter.

50. It shall be the responsibility of the agency to take care of Security Arrangements in the Reserve
Bank of India, Hyderabad premises and report the matter related to Security to the designated
officer of Reserve Bank of India, Hyderabad on immediate basis. It shall be the sole
responsibility of the agency to ensure security and safety of all the property and assets, movable
and immovable, related to safety and security of the Reserve Bank of India, Hyderabad and if
there is any loss to the Reserve Bank of India, Hyderabad on account of dishonesty, and / or
due to any lapse on the part of the agency or his worker(s), the agency shall make good on
demand the loss to the Reserve Bank of India, Hyderabad. The Agency should also take steps,
in consultation with Reserve Bank of India, Hyderabad, to register FIR with police, if required.

51. If any dispute, difference or question shall, at any time, arise between parties as to the
construction of this Agreement or concerning anything herein contained or arising out of this
Agreement or as to the rights, liabilities and duties of the said parties and binding, the same
shall be referred to sole arbitrator appointed by the Bank. In case the Agency do not agree to
such appointment, both the parties will appoint an arbitrator each and the arbitrators then will
appoint the Presiding Arbitrator. The provisions of Arbitration and Conciliation Act, 1996 or any
statutory modification thereof shall be applicable, and the decisions of the Arbitrator / panel of
Arbitrators shall be final and binding on both the parties. Further all disputes, differences or
questions, if any, shall be deemed to have arisen at Hyderabad and only courts in Hyderabad
shall have jurisdiction to determine the same.

52. In case the Agency does not agree to such appointment, both the parties will appoint an
arbitrator and the arbitrator then will appoint the Presiding Arbitrator. The award of the Arbitrator
/ panel of Arbitrators shall be final and binding on both the parties. The Arbitration and
Conciliation Act, 1996 shall be applicable. The venue of arbitration shall be Hyderabad. Further
all disputes, difference or claim, if any, shall be deemed to have arisen at Hyderabad and only
courts in Hyderabad shall have jurisdiction to determine the same. The Arbitrator may give
interim awards and / or directions, as may be required.

53. The agency shall not charge any amount from the personnel deployed by him towards
recruitment fee, etc.

54. The agency shall ensure that the persons so deployed do not allow any property of the Reserve
Bank of India, Hyderabad to be taken out of the premises without a Gate Pass signed by the
designated officials of the Bank.
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55. Personnel provided shall be adequately trained in guarding duties and other security measures

including first aid, emergency responses and firefighting operations. Agency has to submit the
certificates of trained Private Security Guards.

56. The Agency shall comply with the provisions of the Sexual Harassment of women at work place

(Prevention, Prohibition and Redressal) Act, 2013.

. The agency shall be solely responsible for full compliance with the provisions of the sexual

harassment of women at workplace (Prevention, Prohibition and Redressal) Act 2013. In case
of any complaint of sexual harassment against its employee within the premises of the Bank,
the complaint will be filed before the internal complaints committee constituted by the agency
and the agency shall ensure appropriate action under the said act in respect of the complaint.

. Any complaint of sexual harassment from any aggrieved employee of the agency against any

employee of the bank shall be taken cognizance of by the Regional Complaints Committee
constituted by the Bank.

The agency shall be responsible for any monetary compensation that may need to be paid in
case the incident involves the employees of the agency, for instance any monetary relief to
Banks employee, if sexual violence by the employee of the agency is proved.

. The agency shall be responsible for educating its employees about prevention of sexual

harassment at workplace and related issues.

. The agency shall provide a complete and updated list of its employees who are deployed within

the Banks premises.

57. Duty and Discipline: The Security Agency shall be obliged to comply with the following:

a.

b.

h.

Not to permit or carry on any unlawful activity or create indiscipline in the premises of the
Reserve Bank of India, Hyderabad.

To be solely responsible for employment, dismissal, termination and re-employment of its
employees and shall keep the Reserve Bank of India, Hyderabad informed of all development
in this regard.

To pay all dues of its employees and keep the Reserve Bank of India, Hyderabad absolved and
indemnified from any liability in this respect.

To be responsible for behavior of its employees, their turnout and uniform and ensure good
conduct, cooperation and discipline towards employees / officers of Reserve Bank of India,
Hyderabad and its representatives.

. To appropriate corrective and disciplinary action against its employees against whom the

Reserve Bank of India, Hyderabad natifies.
To ensure that its employees carry out all duties and responsibilities as desired.

. No PSA staff shall report to duty under the influence of Alcohol or Drugs. Consumption of

Tobacco, Pan Masala and like substances is strictly prohibited while being present on the
Bank’s properties. Contravention to this condition will result in removal of the said PSA staff
from RBI properties permanently.

Usage of smart phone while on duty is prohibited and will attract penalty of ¥ 1000/- per instance.

58. On expiry of the agreement, the agency shall be liable and responsible to make all statutory

payments to its employees and make all other statutory obligation and liability and obtain
suitable discharge in favor of Reserve Bank of India, Hyderabad so that no liability or obligation
devolve on the Reserve Bank of India, Hyderabad.

59. Any event which exposes Bank and its assets to higher risk and is attributable to PSA and its

staff will result in issuance of an official warning letter by the Bank to the Agency.
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60. Insurance:- The successful tenderer shall take “all risk (CAR) policy" for the contract value,
“third party / public liability " for the contract in the joint names of the Bank and the Contractor
(name of the former being placed first in the policy) and “workmen compensation policy” for the
workers engaged in the work (Name and location of the work must be mentioned clearly in the
insurance policy). The Minimum cover under third party / public liability shall be for a minimum
of Rs.2.00 lakh per accident, for up to 5 accidents during execution of work. The Minimum cover
under (Workmen Compensation Policy) shall be in accordance with the minimum wages paid
to the workman deployed for the fulfilment of the contract.

61. The initial Contract shall be valid up to March 31, 2027.

I/'We hereby declare that I/we have read and understood the above instructions for guidance of
tenderers and will abide by the same.

Date: Signature of Contractor with Seal:

Place: Name and Address with Contact Nos.:
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Section |- Scope of Work

1. Detailed Scope of works:

a)

Areas of Deployment  |Reserve Bank of India, Hyderabad - Main Office Premises
Bank’s Residential Colonies at Ameerpet, Begumpet,

Musheerabad, Redhills and Yellareddyguda.

Working Hours Shift | — 06:00 AM to 02:00 PM
Shift 11 — 02:00 AM to 10:00 PM
Shift 111 — 10:00 PM to 06:00 AM

Manpower A total of 73 Security Staff including 04 Security

Supervisors and 03 Parking Attendants.

2. Scope of Work of The Private Security Agency: -

a)

b)

d)

The contractor shall have to provide round-the-clock security services at the Bank’s
Residential colonies and in General/Day shift at the Office Premises of Reserve Bank of
India, Hyderabad. The detail duty list for the Security Supervisor and the Security guards
will be provided before deployment.

The agency shall ensure protection of the staff and families residing in the Bank’s
properties, prevent trespass with/without arms, perform watch and ward functions
including night patrol on the various points and to prevent the entry of stray animals, anti-
social elements, unauthorized persons and vehicles inside the MOP and the properties
of RBI, Hyderabad.

The Security Agency shall be responsible for overall security arrangements of the Bank
properties covered in the contract. Security Agency will ensure that all instructions of the
Bank are strictly followed and there is no lapse of any kind.

Deployment of Guards / Security Supervisors shall be as per the instructions of the
authorities of the Bank from time to time and the security agency will be responsible for
their optimum utilization.

The private Security Guards / private Security Supervisors should be trained to extinguish
fire with the help of fire extinguishing cylinders and other firefighting material available on
the spot. They will also help the firefighting staff in extinguishing the fire or in any other
natural calamities. In emergent situations, Private Security Supervisor / Private Security
Guards deployed shall also participate and they should be sensitized for their role in such
situations.

Any other duties/responsibilities assigned by the Bank may be incorporated in the
agreement. The same shall also be binding on the contractor.
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g) Ensure that his/her employees, while on the premises of Bank or while carrying out their
obligations, observe the standards of cleanliness, decorum, safety, good behaviour and
general discipline laid down by the Bank or its authorized agents and the Bank shall be
the sole judge as to whether or not the contractor and /or his employees have observed
the same.

3. Eligibility Criteria for Private Security Supervisor: -
Private Security Supervisor should confirm to the following norms:

a) Private Security Supervisor should be ex-servicemen or ex-paramilitary personnel in the
rank of JCO / Havildar (equivalent in Army/Air force/Navy/Paramilitary) with maximum age of
50 years.

b) Age: 40 to 50 years.

¢) Education: Minimum 12th Standard (HSC) pass; diploma/degree preferred. Working
knowledge of English, Hindi and Telegu.

d) Nationality: Indian citizen.

e) Experience: - 2 to 5 years of experience in private security sector, preferably with supervisory
responsibilities.

f) Physical Fitness: - Should be physically fit for patrolling and emergency handling. Medical
fitness certificate required.

g) Verification and Documentation: - Police Verification compulsory. Aadhaar, PAN, address
proof, and photos.

h) Skills / Professional Competence: - Ability to:

i) Supervise a team of guards

ii) Prepare duty rosters

iii) Handle emergency situations

iv) Maintain logbooks and incident reports

v) Coordinate with RWA/Facility Management

vi) Knowledge of CCTV operations, access control systems, firefighting basics.

i) Additional Requirements (Optional but Recommended):- Basic knowledge of Firefighting,
First aid, Visitor and vehicle management, Soft skills and communication, Familiarity with
apartment management software (MyGate/NBH).

4. Eligibility Criteria for Private Security Guards: -
Private Security Guards should confirm to the following norms:
a) Age: should not be above 45 years for all categories of Private Security Guards.

b) Education: Minimum 12th Standard (HSC) pass; diploma/degree preferred. Working
knowledge of English, Hindi and Telegu.

c) Nationality: Indian citizen.
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d) Experience: - 1-2 years of experience in private security or related field preferred.

e) Physical Fitness: - Should be physically fit for patrolling and emergency handling. Medical
fitness certificate required.

f) Verification and Documentation: - Police Verification compulsory. Aadhaar, PAN, address
proof, and photos.

g) Skills / Professional Competence: - Ability to:

i) Gate movement control

i) Visitor Management

iiilHandle emergency situations

iv) Patrolling

v) Coordinate with RWA/Facility Management

vi) Knowledge of CCTV operations, access control systems, firefighting basics.

h) Additional Requirements (Optional but Recommended): - Basic knowledge of Firefighting,
First aid, Visitor and vehicle management, Soft skills and communication, Familiarity with
apartment management software (MyGate).

i) Ex-servicemen (Army/Paramilitary/Police) candidates are highly preferred; experience
requirement may be relaxed.

5. Eligibility Criteria for Private Parking Assistants: -

a) Educational Qualification: - Minimum qualification: 12th Standard-Should be able to read and
understand basic instructions, signage and vehicle registration details in English/Hindi/
Telugu.

b) Age Limit- Minimum age: 21 years. Maximum age: 45 years (relaxable in case of experienced
candidates, subject to fitness).

c) Driving License & Experience: - Must possess a valid and current Light Motor Vehicle (LMV)
driving license issued by a competent authority.

d) Experience: - Should have a minimum of 3 years’ experience in driving and handling cars,
preferably in institutional, corporate, or government establishments. Familiarity with various
car types (manual and automatic transmission) is desirable.

e) Physical Fitness: - Candidate should be physically fit, with good vision and hearing. A medical
fitness certificate from a registered medical practitioner should be produced at the time of
selection.

f) Conduct & Character: - Should produce a character & antecedent (C&A) certificate from the
competent authority. Must have a clean record with no history of rash driving, criminal offence
or substance abuse.

(vii) Skills & Behavioral Traits: - Should have a polite and courteous attitude while interacting
with staff members and visitors.

g) Ability to follow parking protocols, traffic signs, and security instructions strictly. Should
possess basic knowledge of vehicle parking alignment, movement within confined spaces,
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and coordination with security personnel. Punctual, disciplined and well-groomed.

h) Additional Desirable Qualities: - Experience in parking management or valet services in
offices, hotels, or institutions will be preferred. Basic understanding of vehicle maintenance
and cleanliness (e.g., checking tyre pressure, fuel level, etc.) will be an added advantage.

i) Verification: - All documents (licence, ID proof, address proof & police verification) must be
verified before appointment.

6. Duties and Responsibilities of Security Supervisor: -

i) The private Security Supervisor is accountable for the entire Security of the property he is
posted at and the functions of security guards deployed at the property. Prepare and manage
duty rosters and monitor shift-wise deployment of the Security guards. Brief guards before
every shift. Ensure guards are disciplined, punctual, and properly uniformed.

ii) At the beginning of the day he will completely take account from the Security guards about
the previous night account & while himself leaving on completion of his duty will brief the
incoming private Security Supervisor in clear detail about the activities to be performed &
works pending completion.

iii) He will ensure through Main Gate Guards, that only authorized entry & exit movements of
Men, Material & Vehicles takes place. No deviations to be permitted unless authorized.

iv) After resuming duty, the private Security Supervisor will check the turn out of the staff, brief
every guard of his post duties & pass on any specific instructions for the day for the concerned
posts as applicable. Mobility of the guard on duty is of paramount importance which has to
be well driven in their minds before resuming duties.

v) During his duty he will monitor the checking of all outgoing / incoming workmen, contract
labour, Contractors, & Vendors. Register and verify maids, drivers, cooks, delivery personnel,
and service providers. Maintain vendor ID records and deny entry to unauthorized persons.

vi) Conduct regular foot patrols of common areas, open spaces, parking zones, and boundary
walls. In case of any suspicious activity, first take corrective / preventive actions &
simultaneously keep Caretaker and Security officers informed about it.

vii) Ensure upkeep & highest standard housekeeping of the Main Gates & ensure functioning of
all security gadgets & apparatus deployed for routine work.

viii) He shall maintain liaison with Local police, Fire department, Municipality department,
Hospitals, Caretaker, Security officer & RWA and be updated always on any changes taking
place & inform the same to his security guards.

ix) Will follow the laid down procedure in case of Visitors. Will ensure that the private security
guards maintain a decent and polite behaviour with anyone coming in or going out.

x) He will always be ready to accept & assist / guide in handling any unforeseen eventualities.

xi) He shall be duly trained in Fire safety operations and First Aid. He should be trained to
operate various fire extinguishers installed in the colonies and he will always be ready to
assist with his available staff, in case of any accident or Fire Emergency. He shall impart

regular training to Security Guards on Fire safety and First Aid.
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xii) He must do Surprise Checking on regular basis to ensure the effective functioning of his
staff.

xiii) He will maintain shift documentation as per laid down formats, meet the Visitors & guide
them respectfully to the place they are supposed to go after completing Gate formalities for
Visitors.

xiv) During his shift he will also compulsorily patrol his area of responsibility, move on all posts
to check & ensure effective discharge of duties by the deployed guards & brief where felt
necessary. In doing so he will make the Main Gate Guard responsible to take care of the
Gate activities during his absence.

xv) He will ensure all phone calls are received promptly & where required the concerned
message is noted down & passed on to the relevant persons / officials when they are
available at the first next moment.

xvi) Shall check lights, fittings, fencing etc. during rounds besides alertness of security guards.
Whenever he sees any naked / loose electrical fittings, he must immediately inform electrical
contractor and Caretaker and also record the observation in the relevant complaint book.

xvii) He will check CCTV recordings of the duration of his absence and on noticing any
aberration, he will inform the Caretaker and then the Security Officers.

xviii) At the end of his duty he will brief the private Security guards / private Security supervisors
of all works/duties performed during his shift & pending works if any.

xix) It shall be sole responsibility of the agency that the supervisor will remain in communication
through mobile phone. Bank will not bear any cost towards this.

xX) He shall take regular rounds of the outer periphery to ensure that there is no attempt of
encroachment from the existing neighboring buildings/structures or during any new
construction. He shall immediately report any instance of encroachment to the Caretaker and
P&S Officer in-charge of security of respective colony.

xxi) Any other duties assigned by the Bank.

7. Duties and Responsibilities of Security Guards: -
i) They will report for duty ten minutes before their duty start time and will be well turned out.

ii) After briefing by the Security Supervisor, they will clear doubts if any, on the instructions
passed on the day.

iii) The private Security guards manning the security posts should be vigilant and available at
their posts. Patrolling to be carried out on regular basis and its time wise record to be
maintained.

iv) They will keep a watch on the activities at the entrance/ exit gates as also inside the colony
and any abnormality noticed will be instantly reported to the Supervisor on duty.

v) While on duty they will maintain a polite behaviour with the employees, residents and guests
especially ladies and not cause unnecessary obstruction to work.

vi) Conduct regular foot patrols of common areas, open spaces, parking zones, and boundary
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walls. In case of any suspicious activity, first take corrective / preventive actions &
simultaneously keep Supervisor informed about it.

vii) Register and verify maids, drivers, cooks, delivery personnel and service providers. Check
the vendors for ID records and deny entry to unauthorized persons.

viii) Lock the main gate of the colony with lock after the laid-out timings at night.

ix) Monitor entry/exit of contractors and labourers. Check materials entering or leaving the
premises with a valid material pass. Any aberrations to be reported to the Caretaker.

x) No guard, especially in night shift duty will ever be found sleeping. If found sleeping on duty,
the guard will require to be removed from all of RBI's properties and the Security Agency will
be penalized monetarily as per the penalty clause mentioned in the Terms and conditions.

xi) Guards on main gate duty will check the incoming / outgoing employees / visitors / contractors
/ labourers, etc. Frisking in respect of male contractors and labours shall be carried out. The
domestic helps (ladies) personal belongings may be subjected to physical checking, to guard
against pilferage/theft.

xii) The guard on main gate will maintain a logbook for all visitors, vehicles and a separate
logbook in case of domestic helps, contractors, labour etc.

xiii) No items can be taken out without proper Gate Passes issued by the competent authority
as laid down in the contract or authorized by the Bank for in-out movement of stores. The
specimen signatures and telephone numbers of the above stated authorities will be available
with the Security personnel.

xiv) The guards on duty will keep a watch on all the vehicles parked in the parking sites located
within the premises of the Bank.

xv) They should ensure that the street-dogs and stray cattle do not enter the premises.

xvi) They should be trained to extinguish fire with the help of fire extinguishing cylinders and
other firefighting material available on the spot. They will also help the firefighting staff in
extinguishing the fire or in any other natural calamities.

xvii) In emergent situations, they shall also participate as per their role defined in the disaster
plan, if any, of the Bank. They should be sensitized for their role in such situations.

xviii) Any private Security Guard on duty shall not leave the premises until his reliever reports
for duty.

xix) Any other provisions as advised by the Bank subsequently may be incorporated in the
agreement. The same shall also be binding on the Agency.

xX) Any other related task given by the Bank to improve Security.

8. Duties and Responsibilities of Parking Assistants: -
The Duties and Responsibilities of parking assistants at RBI Office shall be as follows: -
i) Guide RBI staff, visitors, VIPs, and contractors to designated parking spaces.
i) Ensure systematic parking of two-wheelers and four-wheelers to maximize available
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vii)

viii)

iX)

X)
Xi)

xii)

Xiii)
Xiv)
XV)
XVi)
Xvii)

Xviii)

XiX)
XX)
XXi)

XXii)

space.

Prevent congestion and maintain smooth entry and exit of vehicles, especially during
peak hours.

Allow parking only in authorised zones; prevent unauthorised or double parking.
Maintain discretion and professionalism while handling high-ranking officials’ vehicles.

Coordinate with the security staff at the gate for seamless movement of authorized
vehicles.

Regulate internal traffic circulation to avoid bottlenecks.

Assist security personnel in managing VIP convoys, official delegations, and emergency
vehicle movement.

Ensure that fire lanes, emergency exits, and reserved parking spots remain
unobstructed.

Conduct regular rounds of the parking area throughout the shift.
Identify and report any safety hazards, oil spills, broken floor markings or lighting issues.

Ensure cleanliness of the parking space; coordinate with housekeeping for cleaning and
waste

removal.

Politely assist RBI employees and visitors in locating parking spaces.

Offer support to elderly or differently abled visitors for safe movement from parking areas.
Report unusual or suspicious vehicles to the Security Guard/Security Officer.

Monitor authorize use of covered and reserved parking slots.

Inform Security Guard/Security Officer in case of vehicle breakdowns, accidents or
disputes

over parking.
Assist in crowd/traffic control/management during official events, conferences, high-level
meetings and national functions.

Ensure that fire extinguishers, emergency doors, and signage in the parking area are
clearly

xxiii) visible and unobstructed.

xxiv) Assist during emergency evacuation by guiding vehicles and people safely.

XXV)

Report any fuel leakage, smoke, or unusual smell from vehicles immediately.

xxvi) Maintain disciplined and courteous behaviour at all times.

xxvii) Avoid use of mobile phones during duty except for official communication.

xxviii) Uphold confidentiality, particularly regarding VIP movements and official events.
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SECTION J — Safety Code

First aid appliances including adequate supply of sterilized dressing and cotton wool
shall be kept in a readily accessible place.

2. An injured person shall be taken to a public hospital without loss of time, in cases
where the injury necessitates hospitalization

3. Workers employed shall be provided with protective footwear, hand gloves and
facemasks.

4. The contractor shall provide all the safety gadgets to the workers for carrying out
the work as per statutory norms.

5. During the work execution necessary fire safety measures shall be taken

6. The vendor shall take all COVID-19 related measure/precautions to the workers

deployed by him for the work like issuing and wearing mask at all times, sanitizing
hands frequently etc., as per orders issued by MHA, Government of India/ the state
government/ the Bank time to time.

I/'We hereby declare that |/we have read and understood all the above conditions and the
same shall remain binding upon me/us in case the work is entrusted to me/us..

Signature of tenderer with seal

Address:

Date:
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Section: K- Schedule of Quantities

Annual Service Contract for Deployment of Security Supervisor, Security Guards and
Parking Attendants at the Reserve Bank of India, Hyderabad - Office Building and
Residential Premises

Table :1-This is for illustrative purpose only and the Price Bid should not be
submitted with Part | —Technical Bid. It should be submitted online in MSTC Portal
and no Enclosure should be enclosed with Part- I

,\? IO' Description of Work- Annual Service Contract for Deployment of Security
' Supervisor, Security Guards and Parking Attendants at the Reserve Bank of
India, Hyderabad — Office Building and Residential Premises
NOTE: Wage component -The bidder may quote equal to or higher than the
below mentioned amount,_but not lower, in MSTC website.
Service Charges Component- The bidder may quote his desired and
reasonable amount for the overhead and service charge in MSTC website.

A. WAGE COMPONENT: — Gross Wages of total workmen for 12 months: The amount
is inclusive of Basic Wages (Minimum) (plus Variable Dearness Allowance) Private
Security Guard (Unskilled) and Security Supervisors (Highly-Skilled) and Parking
Attendants( Unskilled) according to Minimum Wages Act of Government of India,
applicable Employees State Insurance (ESI), Employees Provident Fund (EPF), and
Bonus.

No. of Total Total
I .. Total amount
s/ Number of | days Minimum minimum for 12
Category Guards/ ina Wages per- | wages per
n - . months(excl
Supervisors | year month per | annum (in
of GST)
person Rupees)
Private
Security
1. |Guard at Quoted rate
Residential 56 365 32,032 2,15,25,504 should be
Colonies minimum
Private 2,76,76,272 /-
Security excluding GST
5 [Supervisor in MSTC
" lat 04 365 41,852 20,08,896 website.
Residential
Colonies
07
Private (04 Male 313 27,456 23,068,304
. and 03
Security Female)
3. |Guards at 03
Main Office (02 Male
Premises 261 23,532 8,47,152
and 01
Female)
Parking
4. (Attendants 03 313 27,456 9,88,416
at Main
Office
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B. |SERVICE CHARGES COMPONENT -|Quoted rate should be excluding GST|
Contractor’'s  Profit, Insurance charges|in MSTC website.

(Workmen Compensation Policy, Contractors
All Risk policy and Third-Party Liability
Policy), any other expenses as applicable. (A
minimum of 3.00% should be quoted)(Only
Numerical Value up to two decimal point to
be entered)

C. | Grand Total amount = 1.18* X (A+B)

*GST @ 18 % applicable on both A and B

1.18 * (A+B)

» Bidders must keep in mind the following:
* The price should be quoted for one year.

* While quoting wage component that if they quote lower than the
minimum amount, they shall be liable for disqualification.

* While quoting Service Charges, they should include all expenditure
on providing managerial supervisory/ administrative services to get
the work done through their deployed Security Staff.

+ Offering “zero”/ irrational/ unreasonable/ unworkable quotes shall be
liable for disqualification.

Table:2 Calculation sheet for arriving rate per person per day inclusive of Basic
Wages (Minimum) (plus Variable Dearness Allowance) according to Minimum
Wages Act of Government of India, applicable statutory payments Employees State
Insurance (ESI), Employees Provident Fund (EPF), and Bonus.

Sr. | Components Private Private Private Security Parking
No Security Security Guards at Main Office Attendants
Guard Supervisor Premises
1. | Basic Wages 981 1304.73 981 981 981
plus VDA per day
w.e.f. 01 Oct
2025
2. | For 26/22 days 25506 33923 25506 21582 25506
onserno 1 (*26 days) (*26 days) (*26 days) (*22 (*26 days)
days)
3. Employer NA NA NA NA NA
Contribution  of
ESI@3.25% of
ser no 02 (NA if
ser no 02
exceeds Rs.
21000/-)
4. | Employer 1950 1950 1950 1950 1950
Contribution  of
EPF @ 13% of
ser no 2
including EDLI
and Admin
charges
(Maximum
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Ceiling of Rs.
15,000/-)

Bonus @ 8.33% NA NA NA NA NA
of ser no 02 (NA
if ser no 2
exceeds Rs.

21,000/-)

Sub Total 27456 35873 27456 23532 27456

Relieving 4576 5979 NA NA NA
Charges (1/6 of
Ser no 06)

Base Rate Per 32032 41852 27456 23532 27456
Person Per
Month

» Minimum rates of wages (plus VDA) calculated as per the Notification issued by
the Chief Labour Commissioner (Central); Ministry of Labour & Employment
applicable from October 01, 2025. Any future increase or decrease in these
statutory rates like Minimum Wage, VDA, EPF, ESI, Bonus, GST, etc., by the
appropriate authority shall be binding on both the parties and shall be paid by
the Bank accordingly.

» Statutory payments EPF and ESI are calculated according to latest rules and
regulations stipulated by respective authorities Employees' Provident Fund
Organization and Employees' State Insurance Corporation.

> Bonus is calculated as per the latest amendment [The payment of Bonus
(Amendment) Act, 2015 notified on 01.01.2016] made effective from
01.04.2014.
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RESERVE BANK OF INDIA
PROTOCOL AND SECURITY CELL HYDERABAD
HYDERABAD

Annual Service Contract for Deployment of Security Supervisor, Security Guards and
Parking Attendants at the Reserve Bank of India, Hyderabad — Office Building and
Residential Premises

Part Il
(Financial Bid)
S.No | Description of Iltem Rate to be quoted in
MSTC per year
1. Wage Component- Basic Wages (Minimum) (plus Variable

Dearness Allowance) according to Minimum Wages Act of
Government of India, applicable statutory payments | . XXXXXXXXX.
Employees State Insurance (ESI), Employees Provident
Fund (EPF), and Bonus (excluding GST @ 18 %)

(As per Details Arrived from Annexure-A Ser No 11)

2. Service Charges Component - Contractor's Profit,
Insurance charges (Workmen Compensation Policy,
Contractors All Risk Policy and Third-Party Liability Policy),
Uniform Charges, any other expenses as applicable
(excluding GST @ 18 %)(A minimum of 3.00% should be
quoted)(Only Numerical Value up to two decimal point
to be entered )

3. Total amount = 1.18*(Ser.No 1 + Ser.No 2) T XXXXXXXXX
*GST @ 18 % applicable on Ser.No 1 and Ser.No 2

2. Rates to be
quoted in MSTC

(Important: Do not upload the filled calculation sheet, this is for reference only. Only upload
excel downloaded from MSTC in Price Bid only.)

Place: Name & Signature of the Contractor

Date:

DO NOT UPLOAD THE RATES FOR THE SAID WORK ALONG WITH THE TECHINICAL
DOCUMENTS.
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A. Wage Component-

Annexure-A

Basic Wages (Minimum) (plus Variable Dearness

Allowance) according to Minimum Wages Act of Government of India,
applicable statutory payments Employees State Insurance (ESI), Employees
Provident Fund (EPF), and Bonus (excluding GST @ 18 %)

of Ser no 06)

Sr. | Component Private Private Private Security Guards at Parking
No |s Security Security Main Office Premises Attendants
Guard Supervisor

1. Basic Wages | Rates to be Rates to be | Rates to be | Rates to be | Rates to be
plus VDA per quoted in quoted in quoted in quoted in quoted in
day w.e.f. 01 MSTC MSTC MSTC MSTC MSTC
Oct 2025

2. For 26/22 This will be This will be This will be This will be This will be
days on ser automatically automatically | automatically | automatically | automatically
no 1 calculated as calculated as | calculated as | calculated as | calculated as

(26*Rate (26*Rate (26*Rate (22*Rate (26*Rate
quoted above) | quoted quoted quoted quoted
above) above) above)) above)

3. | Employer This will be This will be This will be This will be This will be
Contribution | automatically automatically | automatically | automatically | automatically
of calculated in calculated in | calculated in | calculated in | calculated in
ESI@3.25% | MSTC MSTC MSTC MSTC MSTC
of ser no 02
(NA if ser no
02 exceeds
Rs. 21000/-)

4. Employer Rates to be Rates to be | Rates to be | Rates to be | Rates to be
Contribution | quoted in quoted in quoted in quoted in quoted in
of EPF @ MSTC MSTC MSTC MSTC MSTC
13% of ser (Minimum (Minimum (Minimum (Minimum (Minimum
no 2 ¥1950/- ¥1950/- ¥1950/- ¥1950/- ¥1950/-
including should be should be should be should be should be
EDLI and quoted) quoted) quoted) quoted) quoted)
Admin
charges
(Maximum
Ceiling of Rs.

15,000/-)

5. Bonus @ This will be This will be This will be This will be This will be
8.33% of ser | automatically automatically | automatically | automatically | automatically
no 02 (NA if | calculated in calculated in | calculated in | calculated in | calculated in
ser no 02 MSTC MSTC MSTC MSTC MSTC
exceeds Rs.

21,000/-)

6. | Sub Total (SI. | This will be This will be This will be This will be This will be

No 02 to 05) | automatically automatically | automatically | automatically | automatically
calculated in calculated in | calculated in | calculated in | calculated in
MSTC MSTC MSTC MSTC MSTC

7. Relieving This will be This will be Not Not Not

Charges (1/6 | automatically automatically | Applicable Applicable Applicable
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calculated in calculated in
MSTC MSTC

8. Total rate per | This will be This will be This will be This will be This will be
person for automatically automatically | automatically | automatically | automatically
26/ 22 days calculated in calculated in | calculated in | calculated in | calculated in
(SI. No 2 to MSTC MSTC MSTC MSTC MSTC
7)

9. | Number of 56 04 07 03 03
Staff

10 | Total Wages | This will be This will be This will be This will be This will be
per annum automatically automatically | automatically | automatically | automatically
Excluding calculated in calculated in | calculated in | calculated in | calculated in
GST MSTC MSTC MSTC MSTC MSTC
{(Ser.No 8) x | (i) (i) (iii) (iv) (v)
(Ser No. 9) x
12}

11. | Wage (D)F(ii)*(iii)+(iv)*+(v)
Component
Total
excluding
GST( This
Value to be
reflected in
Part-Il for
S.No.1)
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Technical Evaluation

Annexure |

In the event of Price bid being same of more than two technically eligible vendors, the
Technical evaluation criterion will be considered for awarding the contract

Sl. Information to be provided To be filled by For office
No. the Bidder use
1. Annual Turnover (in Crores) for the
last financial year duly certified by
the Statutory Auditors.
2. Experience of running Security
services (in years)
3. Manpower on roll
4. Valid License under PSAR Act,
2005(Y/N)
5. Details regarding Experience
6. Bankers Opinion Report
Attached(Y/N)
7. Training Infrastructure Address and
available area of the training
establishment
8 No. of Supervisory staff and trained | Ex-Servicemen Guards =
Security/Ex- Servicemen on roll. Security Guards =
Supervisory Staff =
9. Has your Company ever been
Blacklisted? (Y/N)
10. | EMD Attached (Y/N)
11. | Documents attached (Y/N)
12. | Quick Reaction Team (Y/N) and
details of the same.

Note: Photocopies of all necessary documents duly self-attested must be submitted for
verification of the information provided.

Signature of the Bidder

(Name and Address of the Bidder)

Telephone No.
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Annexure | (a)

In addition to the Annexure | of the tender document, the following technical evaluation criterion will be
considered to evaluate the technical competence of the Tenderer.

Note: - In case of more than one L1 bid, the Tenderers will be judged on the basis of the technical parameters
as mentioned below and the bid will be awarded to the Tenderer who is having higher technical score.
Tenderers will be required to furnish documentary evidence in support of their claims on the following
parameters:

S.n Description of Evaluation Criterion Marks Remarks
1. | Presence of Quick Reaction Team: 15
(i) Dedicated vehicle for QRT-05 marks (i)+(ii)+ (i)

(i) No of personnel in the QRT-05 marks 01 mark per
person, limited to Max 05 people.

(iil)Equipment (05 marks): Walkie Talkie-02 marks, Torch-
01 mark, Ballam-01 mark, Dedicated Mobile-01 mark.

2. Presence of a 24x7 Control room in Hyderabad: 15

(i) Dedicated workspace-05 marks (i)+(ii)+(iii)
(i) Equipment 05 marks- Computer-01, Walkie Talkies -02,
Dedicated Landline-01, Dedicated Mobile-01.

(iii) Dedicated Manpower in control room- 05 marks — 2.5
marks per person to a maximum of 02 persons.

3. | Security Training Infrastructure: 20
(i) In Hyderabad: 10 marks (i) +(ii)
Class/Conf room with Projector/TV and seating capacity of
min 15 persons (04 mks). Lesson plans-(02mks) Training
records (02 mks) Instructor (02 mks)

(ii) Outdoor Training Facility in or outside Hyderabad 10
marks

Ground-02 mks, Drill Square 02 mks, Gymnasium-02 mks
Unarmed Combat-02 mks Computer classes-02 mks.

4, Pan India Presence: 10
The Tenderer will be allotted 01 mark each for submitting
valid PSARA license of states, limited to maximum of 10
states

5. | International Presence: 10
The Tenderer will be allotted 01 mark each for submitting
valid proof of International Security operations (other than
SAARC countries), however, limited to maximum of 10
Countries

6. | Tenderer will be awarded 01 mark each for providing 10
satisfactory Security services in other RBI Offices limited to
maximum 10. Agencies Blacklisted in other RBI offices will
be disqualified.

7. | Tenderer will be awarded 01 mark each for having provided 10
Security services in large establishment like Central
Government/PSU, Banks etc. Limited to maximum 10.

8 Tenderer will be awarded 01 mark each for having provided 10
satisfactory Security services in large residential colonies
(more than 550 units per colony) pan India. Residents
Welfare Association (RWA) letter of colony certifying
satisfactory services to be submitted. Limited to maximum
10.

Total Marks 100
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ANNEXURE -1l

Details of the work executed during the last 5 years ending
on December 31, 2025 as per the eligibility criteria

S Name Nature Name & The name | Valu Whether work Date of start
l. of the & address andfull e of | completed intime. and
N | work & Descri ofthe address the If not reason for completion -
location ptionof | owner for ofthe work the delay Prooffor
work whom officer in satisfactory
work was under g completion
carried whom the of thework
out work was should be
(Detailsof carried attached
contact out. (signed by
person the
with competent
Phone person)
number
shall be
furnished)
2 3 4 5 6 7 8

Place and Date:
contractor/firm with name and address& Seal

[Scanned copy (in pdf format) of this Annexure duly filled, to be uploaded
with tender

Signature of the
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Annexure -l

CLIENT’s CERTIFICATE PERFORMANCE OF CONTRACTOR

To

The Regional Director
Estate Department
Reserve Bank of India
Secretariat Road, Saifabad
Hyderabad-500004

Name & address of the Client:
Details of Works executed by Smt. /M/s

Name of work with brief particulars
Agreement No. and date
Agreement amount

Date of commencement of work
Stipulated date of completion
Actual date of completion

N R wIN =

Details of compensation levied for delay (indicate amount)
if any

Gross amount of the work completed and paid

Name and address of the authority under whom works
executed

10. | Whether the contractor employer qualified
Engineer/Overseer during execution of work?

11 | i)Quality of work (indicate grading) Outstanding/Very Good/
Good/Satisfactory/poor

©|®©

i)Amt. of work paid on reduced rates, if any.
12. | i) Did the contractor go for arbitration?

i) If yes, total amount of claim
i) Total amount awarded
13. | Comments on the capabilities of the contractor.

Outstanding/Very Good/
Good/Satisfactory/poor
Outstanding/Very Good/
Good/Satisfactory/poor
Outstanding/Very Good/
Good/Satisfactory/poor
Outstanding/Very Good/
Good/Satisfactory/poor
Outstanding/Very Good/
Good/Satisfactory/poor

a) Technical Proficiency

b) Financial soundness

c) Mobilization of adequate T&P

d) Mobilization of manpower

e) General behaviour

Note: All columns should be filled in properly counter signed by Reporting Officer or executive
engineer/Superintending Engineer or equivalent.

The performance/completion certificates obtained from clients can be in any format other
than the one specified above, but the certificates should mandatorily contain the
information sought above. If the certificates uploaded are not able to establish the
information sought above, those will not be accepted.
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Annexure: IV

Proforma of Bank Guarantee for Performance Security Deposit/Retention money
(On Non-Judicial Stamp Paper of appropriate value purchased in the name of the
Issuing Bank)

To

The Regional Director
Reserve Bank of India
Secretariat Road, Saifabad
Hyderabad-500004

Madam/Sir,

Annual Service Contract for Deployment of Security Supervisor,
Security Guards and Parking Attendants at the Reserve Bank of India,
Hyderabad — Office Building and Residential Premises, WHEREAS

Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road, Mumbai,
(hereinafter called “the RBI”) has awarded the Contract for the captioned project
(hereinafter called the "Contract”) to M/s_(Name of the Contractor) (hereinafter
called " the said Contractor", which expression shall include its successors and assigns).

AND Whereas the Contractor is bound by the said Contract to submit to RBI a
Performance Security for a total amount of % (Rupees
Only) (Amount in figures and words) for the due fulfilment by the said Contractor of the
terms and conditions contained in the contract. We, (Name of the
Bank), (hereinafter called “the Bank”), at the request of M/s ....................... , the
Contractor, do hereby undertake to pay to the RBI an amount not exceeding
4 as Performance Guarantee for due fulfilment of terms and
conditions of the contract.

NOW THIS GUARANTEE WITNESSETH
1. We (Name of the Bank)
do hereby agree with and undertake to RBI, their Successors, Assigns that in the
event of the RBI coming to the conclusion that the Contractor has not performed his
obligations under the said conditions of the Contract or have committed a breach
thereof, which conclusion shall be binding on us as well as the said Contractor;
we shall on demand by the RBI, pay without demur to the RBI, a sum of
3 (Rupees Only)
or any lower amount that may be demanded by the RBI. Our guarantee shall be
treated as equivalent to the Performance Guarantee Amount for the due
performance of the obligations the Contractor under the said Contract, provided,
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however, that our liability against such sum shall not exceed the sum of X
(Rupees only).

We also agree to undertake to and confirm that the sum not exceeding
4 (Rupees Only) as aforesaid shall be paid by us without any
demur or protest, merely on demand from the RBI on receipt of a notice in writing
stating that the amount is due to them and we shall not ask for any further proof or
evidence and the notice from the RBI shall be conclusive and binding on us and
shall not be questioned by us in any respect or manner whatsoever. The Bank shall
pay to RBI any money so demanded notwithstanding any dispute/disputes raised
by the Contractor in any suit or proceedings pending before any Court, Tribunal or
Arbitrator/s relating thereto and the liability under this guarantee shall be absolute
and unequivocal. We undertake to pay the amount claimed by the RBI within a
period of one week from the date of receipt of the notice as aforesaid.

We confirm that our obligation to the RBI under this guarantee shall be independent
of the agreement or agreements or other understandings between the RBI and the
Contractor.

This guarantee shall not be revoked by us without prior consent in writing of the
RBI.

We hereby further agree that:-

a)

b)

Any forbearance or commission on the part of the RBI in enforcing the conditions
of the said agreement or in compliance with any of the terms and conditions
stipulated in the said Contract and/or hereunder or granting of any time or showing
of any indulgence by the RBI to the Contractor or any other matters in connection
therewith shall not discharge us in any way and our obligation under this guarantee.
This guarantee shall be discharged only by the performance by the Contractor of
their obligations and in the event of their failure to do so, by payment by us of the

sum not exceeding % (Rupees Only)
Our liability under these presents shall not exceed the sum of ¥ (Rupees
Only)

Our liability under this agreement shall not be affected by infirmity or irregularity on
the part of our said constituents/clients or their obligations thereunder or by
dissolution or change in the constitution of our said constituents.

This guarantee shall remain in force upto (60 days beyond the Defect
Liability period) provided that if so desired by the RBI, this guarantee shall be
renewed for a further period as may be indicated by them on the same terms and
conditions as contained herein.

Our liability under these presents will terminate unless these presents are renewed
as provided hereinabove on the or on the day when our said
constituents comply with their obligations, as to which a certificate in writing by the
RBI alone is the conclusive proof whichever date is later. Unless a claim or suit or
action is filed against us within or any extended period, all the rights of
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the RBI against us under this guarantee shall be forfeited and we shall be released
and discharged from all our obligations and liabilities hereunder

In witness whereof |/We of the Bank have signed and sealed this guarantee on the
day of (Month) (Year) being herewith duly authorized.

For and on behalf of (Name of the Bank)

Signature of authorized Bank official

Name:

Designation:

Stamp/ Seal of the Bank

Signed, sealed and delivered for and on behalf of the Bank by the above named in the
presence of:

Witness 1
Signature:
Name:
Address:

(NB: This guarantee will require stamp duly as applicable in the state, where it is executed
and shall be signed by the official whose signature and authority shall be verified).
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Details of Bankers
(To be given on Tenderer’s letter head)

Annexure V

Particulars

Banker

Account No

Type of Account:

Name of the Bank and complete postal
address:

IFS Code

Name and Job-title of the Contact Person

Telephone No(s) and Email ID etc.

Whether Credit Facility/Overdraft facility
availed by the agency.

The period from which the agency has
been banking with the Banker.

Any other information which the vendor
may like to furnish about its Banker.

Date:
Authorized Signatory:

(With Name/Designation & Seal)
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Annexure- VI

Undertaking regarding Non-Conviction by a Court of Law
(On Company'’s letter head)

Name of WOrk: .o )

1. 1/We s (Name of the bidder) declare that

a) My/ Our track records are clean. I/ we or any of our allied firm* have not been
involved in any illegal activities/ financial frauds. I/We have not been convicted in a
Court of Law on any grounds. There is no such case with the Police/ Court/
Regulatory authorities against me/ us.

b) 1/ We or any of our allied firm* have not been prosecuted or suffered any penalty
for violation of any statutory laws by any Authority.

c) I/ We or any of our allied firm* is/ are not debarred / suspended / blacklisted by any
public institution / entity in India or any other country ason ............... (Last date
of submission of bid).

or

I/ We or our allied firm* .................oeeee. {Name of the allied firm(s)) is/ are debarred
/ suspended / blacklisted by ..........ccccociiiiiiieenn. (Name and address of public
institution in India or any other country) and the same effective up to ........ {date). A
copy of such letter is attached for your information and record.

d) I/ We or any of our allied firm* have not made any transgression in respect of the
code of integrity with any public institution / entity in India or any other country in
last three yearsason ................ (Last date of submission of bid).

e) I/We will inform the Bank in writing, in case, I/we or any of our allied firm* is/are
debarred / suspended / blacklisted by any public institution / entity in India or any
other country on or before award of work for the captioned work.

f) I/ We have not rescinded/abandoned any contract awarded by any of his clients
before the expiry of prescribed period of contract.

g) The details of all disputes I/ we had with my/ our clients and the current status
thereof are attached for your information and record.

(seal and signature of the bidder)
Date
Place

(Note: strike out which is not applicable)

*Allied firm: A firm would be termed as "allied firm" if the management is common, or
substantial or majority shares are owned by the banned/ suspended firm and by virtue of
this it has a controlling voice. Further all successor firms will also be considered as allied

firms.
75




	PrivateSecurity08012025
	PrivateSecurity08012025_AN
	Reserve Bank of India
	Protocol and Security Cell
	Hyderabad
	DISCLAIMER
	INDEX
	Section A: The Schedule of e-Tender
	Process of e-tender:

	SPECIAL NOTE: The Techno-Commercial (Price Bid) has to submitted online only at www.mstcecommerce.com/eprocn/ (Version 3)
	1) Vendors are required to register themselves online with www.mstcecommerce.com/eprocn
	Registration as vendor – Filling up details and creating own user id and password submit. For further details, go to Download Guide/ Video/ Registration
	Vendors will receive a system generated mail confirming their registration in their email which has been provided during filling the registration form. In case of any clarification, please contact MSTC/ RBI, (before the schedule time of the e-tender).
	Contact details:
	a) Contact person (MSTC) for vendors:
	HO Central Help Desk : (For vendors)
	Phone Number : 07969066600
	helpdeskho@mstcindia.in (Please mention “HO Helpdesk” as subject while sending emails)
	Availability
	9:30 AM to 5:00 PM on all working days for all Technical issues e-tender, System settings etc.
	b) Contact person (MSTC)
	(Telangana Regional Office) Phone Number : (040) 23301039
	e-mail id : mstchyd@mstcindia.in
	c) Contact person (RBI):
	1. Maj Mukesh Chandra, Manager, 040-2326 7070/ Mobile- 7044069223
	2. Shri Mellimi Ashik, Assistant, P&S Cell, 040-2326 7334/Mobile- 8309726765
	B)  System Requirements:
	For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE available at https://www.mstcecommerce.com/eprocn/
	Special Note towards Transaction fee:

	NOTE : Bidders are advised to remit the transaction fee well in advance before the closing time of   the event so as to give themselves sufficient time to submit the bid.
	Bidding in e-tender:
	Note : Vendor(s) are instructed to use Upload Documents link in My menu to upload documents in document library. Multiple documents can be uploaded. Maximum size of single document for upload is 5 MB.
	Once documents are uploaded in the library, vendor(s) can attach documents through Attach Document link against the particular e-Tender. Please note that if the documents are not attached to any e-tender, the same cannot be downloaded by RBI and it wi...
	Section D: Form of Tender

	MEMORANDUM
	8. Pre-Bid meeting:
	Note: All the tenderers may please note that any amendments / corrigendum to the tender, if issued in future, will be notified on the RBI Website and MSTC Website as given above and will not be published in the newspaper.
	The Conditions Hereinafter Referred to Interpretation Clause
	Section F: Articles of Agreement

	NOW IT IS HEREBY AGREED AS FOLLOWS:
	Section: G- General Instructions to the Tenderers
	36. Every employee so engaged by the contractor shall wear uniform, a belt, a badge bearing his/her name and shoes while on duty. The said uniform, belt, badge and shoes shall be provided by the contractor. In addition, utilities like umbrella, rainco...
	45. If at any point of time, it is found by the Bank that the contractor does not pay Minimum Wages to the laborers engaged by him/them, Bank has every right to terminate the contract. The tenderer should credit the salary directly to the bank account...
	69. List of Documents to be submitted along with Monthly Bill:
	70. Penalty: -
	72. Terms of Payment:-
	74. Insurance: -

	Section H: - Terms and Conditions of the Contract
	1. Detailed Scope of works:
	Section: K- Schedule of Quantities
	PROTOCOL AND SECURITY CELL HYDERABAD
	HYDERABAD


	A. Wage Component- Basic Wages (Minimum) (plus Variable Dearness Allowance) according to Minimum Wages Act of Government of India, applicable statutory payments Employees State Insurance (ESI), Employees Provident Fund (EPF), and Bonus (excluding GST ...
	ANNEXURE – II
	Details of the work executed during the last 5 years ending on December 31, 2025 as per the eligibility criteria
	[Scanned copy (in pdf format) of this Annexure duly filled, to be uploaded with tender
	Details of Bankers



